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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)
CHENNAI

Original Application 89 of 2023 (S2)

IN THE MATTER OF:

Tribunal on its own motion in Re: “2 severely injured in reactor blast at private pharma limited

in Anakapalli, Andhra Pradesh”
........... Applicant

Versus

Andhra Pradesh Pollution Control Board and others
...... Respondent(s)
REPLY AFFIDAVIT FILED ON BEHALF OF CENTRAL POLLUTION CONTROL

BOARD, RESPONDENT NO. 6

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 54 years and having office at
the Regional Directorate — Chennai, Central Pollution Control Board, 2" Floor, 77-A,
Ambattur Industrial Estate, Chennai — 600058, do hereby solemnly affirm and sincerely state

on oath as follows: -

1. 1am presently working as the Regional Director, Regional Directorate (South), Central
Pollution Control Board, the 6" Respondent herein. | am fully conversant with the facts
of the case and have been authorized to file the present affidavit on behalf of the 6%

Respondent.
A

HD VARALAXM I yM.Tech

Regional Director
CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of India)
Regional Directorate (Chennai)
2nd Floor, 77-A, South Avenue Road,
_mbattur iIndustrial Estats, Chennal - 600 08+
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2. It is submitted that the Tribunal's Suo Moto application is related to reactor blast at a
private pharma limited in Anakapalli, Andhra Pradesh leading to severe injury of the

workers.

3. It is submitted that the information about the incident was obtained from Andhra
Pradesh State Pollution Control Board and the details of the incident as furnished by
APPCB are as follows: (copy of the report received from APPCB is attached as

Annexure 1)

“Severe fire accident took place on 30/06/2023 at 11.10 AM in M/s Sahithi Pharma
Private Limited (Unit 1) (Solvent Recovery Unit) located at Plot No. 27C 1(Part),
APSEZ, De-notified Area, Atchuthapuram, Rambilli, Anakapalli District. The industry
obtained Consent To Operate on 22.12.2021 for recovery of solvents through
distillation of Spent/ Mixed solvents i.e., IPA, Methanol Acetone, DMF, DMSO, THF.
N-Butanol, Toulene, Acetonitrile, Mixed Solvent, Diethyl Amine, Ethyl Acetate, O-
Xylene, Cyclohexane, DME, MIBK, ISO Propy Ether, Tryethyl Amine etc.,) of 30 KLD
and Dilute Caustic solution (from IPA, THF, MTHF recovery system) of 1.0 KLD as
by-products. On 30.06.2023 at about 11:10 AM, while distillation of spent solvent
DMSO (Di Methyl Sulphoxide) vapour column busted, fire broke out and immediately
spread to tank loading bay near product storage tanks where loading of I1so Propyl
Alcohol was being carried out and solvent drum storage sheds and other all other
locations in the factory causing severe injuries to 7 personnel. In this major accident

the solvent distillation kettle of 8 KL capacity flew in air and fell in a nearby factory
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Regional Director
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(M/s. Larus Labs Limited, (Unit-VI)) at a distance of around 70 m. Immediately
firefighting was done by neighbouring industry i.e. M/s. Laurus Laboratories Limited,
Unit-VI with the firefighting equipment but fire was not controlled. The fire tenders
(14 Nos.) from M/s. Asian paints, Atchuthapuram fire station, INPC Parawada, NTPC,
and Anakapalli fire station rushed the spot and started fire-fighting. The fire was
controlled by 4:30 PM, The seven injured persons were shifted to KIMS ICON Hospital
Sheelanagar, Visakhapatnam for treatment. Later they were shifted to KGH hospital,
Visakhapatnam Out of 7 persons, two persons died during the treatment on the same
day and later four persons were succumbed to burn injuries and one-person condition
is stable. Further, 4 fire crew of AP State Disaster Response and Fire Management
were also injured while fire-fighting, and they were shifted to District Hospital,

Anakapalli.”

It is submitted that Hon’ble National Green Tribunal Principal Bench Delhi on
11.06.2021 in Original Application No. 60/2021 passed the order. In Para 12 of the

aforementioned order read as follows:

“We also direct CPCB and MoEF&CC in coordination with other concerned
authorities to consider issuing appropriate guidelines for conducting safety audits and
taking other remedial measures throughout India in the light of present report as well
as other recent reports in respect of industrial accidents so as to prevent such incidents

and to save human lives and health.”
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2nd Floor, T7-A, South Avenue Road,
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6. It is submitted that in compliance to the directions of the Hon’ble NGT Principal Bench,
Central Pollution Control Board has developed an “Integrated Guidance Framework for
Chemicals Safety in respect of the Isolated Storages and Industries covered under
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989” and circulated
to all SPCBs/ PCCs to ensure the compliance of the guidelines and submit the status of
compliance to Central Pollution Control Board on half yearly basis. Copy of the

Guidance is enclosed as Annexure 2.

7. It is submitted that the Hon’ble NGT Principal Bench, Delhi on 14.12.2021 further

directed as follows;

“... While we take the above reports on record, further follow up action is taken. In
particular, review meetings must be held at level of the Chief Secretary or his nominee
atleast once in six months, if not earlier. Remedial measures in respect of 11 units
mentioned in para 11 of order dated 11.06.2021, quoted above may be ascertained.
CPCB may also take response from State PCBs as well as their regional offices about

the status of compliance of guidelines at least once in every six months.”

8. Itissubmitted that Central Pollution Control Board had requested all the State Pollution
Control Board/ Pollution Control Committee to ensure the compliance of the guidelines
(Integrated Guidance Framework for Chemicals Safety in Respect of the Isolated
Storages and Industries Covered Under Manufacture, Storage and Import of Hazardous
Chemicals Rules, 1989) Vide letter dated 24.12. 2021 and subsequently several

reminders vide letter dated 08.06.2022, 21.07.2022, 28.09.2022, 11.11.2022,
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HD VARALAXMI,M.Tech

Regional Director
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20.12.2022 and 15.02.2023. The compliance report is yet to be received from APPCB.

The copies of communication made is attached as Annexure 3.

9. Itissubmitted that APPCB shall implement the Guidance to avoid such incidences and
also to submit the half yearly status in compliance of the Hon’ble Principal Bench order

dated 14.12.2021 in the matter of OA No. 60/2021.

PRAYER

In view of above, it is respectfully prayed that this answering Respondent No. 6, the Central

Pollution Control Board shall abide by any Orders/directions passed by this tribunal.

T

Deponent
H.D.VARALAXMI, m.rech
Reglonal Director

Counsel for CPCB Respondent 6 CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of Indla)
Regional Directorate (Chennai)
2nd Fioor, 77-A, South Avenue Road,
_mbattur Industrial Estate, Chennal - 600 06+

VERIFICATION

It is verified that the contents of this reply affidavit which is based on official record and
information available in the office are true and correct. Nothing has been concealed suppressed

therein.

Signed and verified on this First day of August, 2023 at Chennai.

1D B

Deponent

H.D.VARALAXMI,M.Tech
Reglonal Director

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of India)
Regional Direciorate (Chennai)

2nd Floor, T7-A, South Avenue Road,
_mbattur iIndustrial Estate, Chennal - 600 06+
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE: CHENNAI
ORIGINAL APPLICATION NO. 89 OF 2023 (SZ)

Report of the A.P. Pollution Control Board in compliance with the Hon'ble
NGT, Chennai order dated 18.07.2023 in O0.A No. 89 of 2023 (SZ) filed by
Tribunal n its own motion.

Sl. No Particulars Page Nos

1. A.P. Pollution Control Board Report 1-5

2. Hon'ble NGT, Southern Zone, Chennai Order 6-7
dt.18.07.2023 in OA No. 89 of 2023(5Z)

3 Copy of the CTO order dated enclosed as Annexure I 8-18

4. Copy of the Ambient Air Quality Monitoring data 19-21
enclosed as Annexure II

o Copy of the Waste water Analysis reports are 22

enclosed as Annexure III

6. Copy of the District Collector proceedings are 23-24
enclosed as Annexure - [V

7. Copy of the Stop production order is enclosed as 25-28
Annexure V

—< N+ R

Place: Visakhapatnam Environmental Engineer,
Dt. 26.07.2023 APPCB, Regional Office,
Visakhapatnam

Environmental Engineer
A.P, Pollution Control Board
Regional Office, Visakhapatnam
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Report of the A.P. Pollution Control Board in compliance with the Hon'ble
NGT, Chennai order dated 18.07.2023 in 0.A No. 89 of 2023 (SZ) suo-motu case
taken up by Hon’ble Tribunal in the matter of " severely injured in reactor
blast at private pharma limited in Anakapalli, Andhra Pradesh”

1. Itis to submit that a severe fire accident took place on 30.06.2023 at 11.10 AM
in M/s. Sahithi Pharma Private Limited (Unit-I) (Solvent Recovery Unit) located
at Plot No. 27C 1(Part), APSEZ, De-notified Area, Atchuthapuram, Rambilli,
Anakapalli District.

2. The Hon'ble NGT, Chennai in its order dt.18.07.2023 in 0O.A. No. 89 of 2023
(SZ) in the matter of : Tribunal n its own motion In Re: " severely injured in
reactor blast at private pharma limited in Anakapalli, Andhra Pradesh” with
Andhra Pradesh Pollution Control Board and Ors issued the following order:

“1. The Learned counsel Mrs. Madhuri Donti Reddy accepts notice on
behalf of Respondents No. 1 to 4 and Ms. T. Hemalatha accepts notice
on behalf of Respondent No.5.

2. Let the matter be listed on 02.08.2023 for filing of response.”

3. Further, to submit that a severe fire accident took place on 30.06.2023 at 11.10
AM in M/s. Sahithi Pharma Private Limited (Unit-I) ( Solvent Recovery Unit)
located at Plot No. 27C 1(Part), APSEZ, De-notified Area, Atchuthapuram,
Rambilli, Anakapalli District. In this regard, after receiving the information about
the incident, the Environmental Engineer & Assistant Environmental Engineer of
Regional Office-Visakhapatnam and the ]SO, ZL, Visakhapatnam, APPCB
proceeded to the industry. During inspection, Sri P.Eswara Rao, GM (Production),
Sri N.Siva Kumar, Manager (Production) were present.

4. The industry is a solvent recovery unit. The industry obtained Consent To
operate on 22.12.2021 for recovery of solvents through distillation of Spent /
Mixed solvents i.e. IPA, Methanol, Acetone, DMF, DMSO, THF, N-Butanol,
Toluene, Acetonitrile, Mixed Solvent, Diethyl Amine, Ethyl Acetate, O- Xylene,
Cyclohexane, DME, MIBK, ISO Propy Ether, Tryethyl Amine etc.,) of 30 KLD and
Dilute Caustic solution (from IPA, THF, MTHF recovery system) of 1.0 KLD as by-
products. The consent is valid up to 31.12.2026.(Copy of the CTO order is
enclosed as Annexure I)

5. On 30.06.2023 at about 11.10 AM, while distillation of spent solvent DMSO (Di
Methyl Sulphoxide) vapour column bursted, fire broke out and immediately
spread to tank truck loading bay near product storage tanks where loading of
Iso Propyl Alcohol was being carried out and solvent drum storage sheds and
other all other locations in the factory causing severe injuries to 7 personnel. In
this major accident the solvent distillation kettle of 8 KL capacity flew in air and
fell in a nearby factory ( M/s. Laurus Labs Limited, (Unit-VI)) at a distance of
around 70 m. Immediately firefighting was done by neighbouring industry i.e.
M/s. Laurus Laboratories Limited, Unit-6 with their firefighting equipment but
fire was not controlled. The fire tenders (14 No.s) from M/s.Asian Paints,
Atchuthapuram fire station, JNPC Parawada ,NTPC, and Anakapalli fire station
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rushed the spot and started fire-fighting. The fire was controlled by 4:30PM. The
seven injured persons were shifted to KIMS ICON Hospital Sheelanagar,
Visakhapatnam for treatment. Later they were shifted to KGH Hospital,
Visakhapatnam. Out of 7 persons, two persons were died during the treatment
on the same day and later four persons were succumbed to burn injuries and one
person condition is stable. Further, 4 fire crew of AP State Disaster Response and
Fire Management were also injured while fire-fighting, and they were shifted to
District Hospital, Anakapalli.

. The AP Pollution Control Board has taken up the following for Air & Water
pollution monitoring:

a) At the time of incident, the Board officials carried out VOC monitoring near
the accident site with hand held VOC meter and the VOCs concentration near
the accident area is found to be 0.8 to 8.0 ppm. Further VOC monitoring
conducted in the downward wind direction at a distance of 2.8 km in the
premises of M/s. Brandix India Apparel City Pvt, Ltd and the concentration of
VOCs found to be 0.5 to 0.8 ppm

b) The Concentrations of PM10, PM2.5, SO2,NO2, Ammonia, CO and other
parameters monitored are observed to be within the NAAQ standards and No
abnormal VOC concentrations are recorded in the mobile CAAQMS
monitoring data. (Monitoring data is enclosed as Annexure II).

c) The samples of contaminated waste water from collection sump near
northeast corner and stagnated wastewater near security gate were collected
on 30.06.2023 and the samples are having high acidic pH i.e, 1.04 and 0.97
and High COD. Hence 86 KL HTDS of wastewater generated during fire
fighting was disposed to CETP of AETL and CETP of Vishaka Pharma city
Limited through tankers for further treatment and disposal. (Waste water
Analysis reports are enclosed as Annexure III).

d) Hazardous solid waste generated during fire accident is yet to be ascertained.
In this regard, the industry was directed to send the hazardous waste to
TSDF, Parawada through APEMCL duly following the online manifest system
through APEMCL and submit the manifest copies to this office.

. The District Collector & Magistrate, Anakapalli, vide proceedings dt.30.06.2023,
has constituted a Committee with the following members to conduct an enquiry
and submit the report. (Copy of the District Collector proceedings are enclosed
as Annexure - IV).

1 | Joint Collector, Anakapalli Chairperson

2 | Additional Superintendent of Police, Anakapalli Member

3 | District Fire Officer, Anakapalli Member

4 | Deputy Chief Inspector of Factories Member

5 | Environmental Engineer. Pollution Control Board | Member

6 | Revenue Divisional Officer, Anakapalli Member

7 | Deputy Chief Commissioner of Labour, Anakapalli | Member

8 | Prof K.V.Ramesh, Dept. of Chemical Engg., Andhra | Co-opted
University College of Engineering member
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The above committee inspected the industry on 05.07.2023 and the report is
awaited.

. The AP Pollution Control Board reviewed the case in the External Advisory
Committee meeting held on 07.07.2023 and issued Stop Production Order to the
industry on 12.07.2023. (Copy of the Stop production order is enclosed as
Annexure - V).

. The cause of the incident and reasons for the failure of the safety system are
being investigated by the Deputy Chief Inspector of Factories, who is the
prescribed authority.

This report is submitted to the Hon’ble NGT, Chennai in due compliance of the
Hon’ble NGT Order dt. 18.07.2023 in 0.A. No. 89 of 2023 (SZ). The APPCB will
abide by all such directions as this Hon'ble Tribunal may deem fit and
appropriate.

T Noeo Rt Y

Place: Visakhapatnam Environmental Engineer,
Date: 26.07.2023 APPCB, Regional Office,
Visakhapatnam

Environmentai Engineer
A.P, Pollution Control Board
Regional Office, Visakhapatnam
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Photograph showing where accident occurred at M/s. Sahithi Pharma Pvt.Ltd,( Unit-1)

Fire broke out at SRS plant.

Fire broke out at SRS plant.
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Exploded Distillation Reactor of Sahithi in adjacent Laurus unit-6.
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Item No.1:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No.89 of 2023 (SZ)
IN THE MATTER OF:

Tribunal on its own motion In Re:
“2 severely injured in reactor blast
at private pharma limited in
Anakapalli, Andhra Pradesh”

With
Andhra Pradesh Pollution Control Board
Andhra Pradesh and Ors.

...Respondent(s)

Date of hearing: 18.07.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant (s): Suo Moto by Court.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R4.
Ms. T. Hemalatha for R5.

Page 1of2
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ORDER

1. The learned counsel Mrs. Madhuri Donti Reddy accepts notice on
behalf of Respondents No.1 to 4 and Ms. T. Hemalatha accepts

notice on behalf of Respondent No.5.

2. Let the matter be listed on 02.08.2023 for filing response.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. No0.89/2023 (SZ)
18th July, 2023. Mn.

Page 2 of 2
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Page No. 14
Annexure - |
ANDHRA PRADESH POLLUTION CONTROL BOARD
ﬁzﬁﬁ% D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
= Chalamalavari Street, Kasturibaipet, Vijayawada — 520 010
A\ T4 Phone. N0.0866-2463200, Website : https://pcb.ap.gov.in/

a4

RED CATEGORY
RENEWAL OF CONSENT & AUTHORIZATION ORDER

Consent Order No : APPCB/VSP/VSP/340/CFO/HO/2017- 22/12/2021

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and Authorisation under Rule 6 of the
Hazardous & Other Wastes (Management and Transboundary, Movement) Rules, 2016 and
the rules and orders made there under (hereinafter referred to as ‘the Acts’, “the Rules’) to:

M/s. Sahithi Pharma Private Limited (Unit-I) (Solvent Recovery Unit)
(formerly M/s. Sruthi Chemicals(Unit-I)(Solvent Recovery Unit),

Plot No. 27C 1(Part), APSEZ, De-notified Area,

Atchuthapuram, Rambilli, Visakhapatnam

E-mail: sruthichemicalsunitl @gmail.com; rcraju@sruthichemicalsunitl.com;

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the

chimneys as detailed below:

i. Outlets for discharge of effluents:

Outlet Outlet Max Daily Point of Disposal
No. Description Discharge
KLD
1. [Process, 6.50 The industry shall route the pretreated effluent
Washings & through M/s. Andhra Pradesh Environment
Utilities Corporation (APEMC) to CETP, Atchutapuram.
2 |Domestic 1.5 Septic tank followed by Soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions at peak flow
No. (m3/hr)
1 Attached to 1 x 6 TPH coal fired --
boiler
2. Attached to 1 x 200 KVA DG Set --
3. Process emissions --
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iii) HAZARDOUS WASTE AUTHORISATION (FORM - II) [See Rule 6 (2)]:

M/s. Sahithi Pharma Private Limited (Unit-I)(Solvent Recovery Unit), Plot No. 27C1
(Part), APSEZ, Denotified Area, Achuthapuram, Rambilli (M), Visakhaptatnam
District is hereby granted an authorization to operate a facility for collection, reception,
storage, treatment, transport and disposal of Hazardous Wastes namely:

+ HAZARDOUS WASTES WITH DISPOSAL OPTION:

Sl.| Name of Stream |Quantity Method of disposal
No| Hazardous
Waste
1. Organic residue0.3 of 300 [Shall be routed through M/s. APEMC to
Schedule — | Kg/Day [Preprocessing facility / Cement Industries for Co-
[ Processing / to TSDF, Parawada, Visakhapatnam

for incineration.
2. [ETP Sludge 35.3 off 60 Shall be routed through M/s. APEMC to TSDF,

Schedule —| Kg/Day [Parawada, Visakhapatnam for landfill
[

+ HAZARDOUS WASTES WITH COLLECTION OPTION

Sl Name of Hazardous Waste Stream [Quantity| Collection option

No

1. Distillation of Spent / Mixed solvents -P0.2 &PBOKLD [The industry  shall
IPA, Methanol, Acetone, DMF, DMSO,]28.6 ccept the spent /mixed
THF, NButanol, Toluene, Acetonitrile,jof solvents through Mys.
Mixed Solvent, Diethyl Amine, EthylfSchedule APEMC from
Acetate, O — Xylene, Cyclohexane,|- I uthorized industries for
1.2.DME, MIBK, ISO Propy Ether, recovery.
[Tryethyl Amine etc.,)

+ HAZARDOUS WASTES WITH RECYCLING OPTION:

SL Name of Stream |Quantity Method of disposal
No( Hazardous
Waste
1. Waste oils & 5.1 of 200 LPA [Shall be routed through M/s. APEMC to
Grease Schedule — 1 APPCB authorized agencies for reprocessing /
recycling

+ NON-HAZARDOUS / OTHER WASTES WITH RECYCLING OPTION:

Sl. | Name of Waste Quantity Method of disposal
No
1. Boiler Ash 4.8 TPD Shall be disposed to Brick Manufacturers

This consent order is valid for the following products along with quantities indicated
only:
S.No. Product Quantity

1. [Recovery solvents 30 KLD
from distillation of Spent / Mixed solvents)
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This order is subject to the provisions of “the Acts’ and the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B & C
enclosed to this order.

This combined order of consent & Hazardous Waste Authorization shall be valid for a period

ending with the 31% day of December, 2026.
BATCHU SIVA PRASAD, CEE(BSP), O/o CHIEF ENVIRONMENTAL ENGINEER-
APPCB
To
M/s. Sahithi Pharma Private Limited (Unit-I)(Solvent Recovery Unit)
Plot No. 27C 1(Part), APSEZ, De-notified Area,
Atchuthapuram, Rambilli, Visakhapatnam

Copy to:

1. The JCEE, Zonal Office, Visakhapatnam for information and necessary action.

2. The Environmental Engineer, Regional Office, Visakhapatnam for information and
necessary action.

SCHEDULE-A

1. Any up-set condition in any industrial plant / activity of the industry, which result in,
increased effluent / emission discharge and/ or violation of standards stipulated in this
order shall be informed to this Board, under intimation to the Collector and District
Magistrate and take immediate action to bring down the discharge / emission below
the limits.

2. The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to
the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of
India regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

5. The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval
from the Board.

6. The applicant shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

7. The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of

Page No. 16

IPA, Methanol, Acetone, DMF, DMSO, THF, N — Butanol,

Toluene, Acetonitrile, Mixed Solvent, Diethyl Amine, Ethyl

Acetate, O- Xylene, Cyclohexane, 1.2. DME, MIBK, ISO Propy

Fther, Tryethyl Amine etc.,)

By Product
2. |Dilute caustic solution 1.0 KLD
from IPA, THF, MTHF recovery system)

10
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the Board.

. The industry should immediately submit the revised application for consent to this

Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management
shall be informed to the Board. The person authorized should not let out the premises /
lend / sell / transfer their industrial premises without obtaining prior permission of the
State Pollution Control Board.

. Any person aggrieved by an order made by the State Board under Section 25, Section

26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

10.The industry shall be liable to pay Environmental Compensation / Other

Environmental Taxes, if any environmental damage caused to the surroundings, as
fixed by the Collector & District Magistrate or any other competent authority as per
the Rules in vogue.

11.The industry may explore the possibility of tapping the solar energy for their energy

requirements.

12.The industry should educate the workers and nearby public of possible accidents and

1.

remedial measures.
SCHEDULE-B

The industry shall comply with the following within 1 month:

|. The industry shall obtain Fire NOC.

[l. The industry shall comply with the revised SoP issued by CPCB for solvent
recovery units

[Il. The industry shall store the drums in closed shed.

IV.The industry shall maintain records on characteristics of crude ML’s &
quantity of recovered solvents

V. The industry shall maintain vent condenser at a height of 6 meters above the
roof tops

V1. The industry shall provide the data logger to VOC meters.

VI1.The industry shall provide drum detoxification facility.

VIII. The industry shall rectify the vents of which are dipped in HDPE drum
containing water at production block level, as recommended by CPCB.

WATER POLLUTION:
2. The source of water is APSEZ, Atchutapuram. The following is the permitted water
consumption:
SL Purpose Quantity
No. (KLD)
1. Process and Washings 1.5
2. Cooling tower makeup and boiler feed 28.0
3. [Domestic & Gardening purposes. 5.0
Total 34.5

Separate meters with necessary pipe-line shall be maintained for assessing the quantity
of water used for each of the purposes mentioned above purpose.

Page No. 17
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3. The LTDS effluents sent to CETP, AETL shall not contain constituents in excess of
the tolerance limits mentioned below,

Outlet Parameter Concentration in mg/1
>  H 6.50 — 8.50
Temperature °C < 45°C
TDS 12,000 mg/1
TSS 600 mg/1
BOD 3,000 mg/1
COD 8,000 mg/1
Oil and Grease 20 mg/1
Chromium Hexavalent (as Cr+6) 2 mg/l
Chromium ( total ) (as Cr) 2 mg/l
Ammonical Nitrogen (as N) 30 mg/1
Cyanide (as CN) 0.20 mg/1
[Lead (as Pb) 1 mg/l
[Nickel (as Ni) 3 mg/l
7inc (as Zn) 15 mg/1
Arsenic (as As) 0.20 mg/1
Mercury (as Hg) 0.01 mg/1

(*The industry shall segregate the HTDS and LTDS effluent streams and the effluents
which are not meeting the above standards shall be treated as HTDS effluents and shall
be sent CETP of AETL for evaporation.).

4. The industry shall maintain Electro Magnetic flow meters with totalisers for water and
effluent quantity measurements for different streams of effluents and different
categories of water usage stipulated in this order.

5. The effluents shall be stored in above ground collection tanks.

6. Floor washings shall be admitted into effluent collection system only and shall not be
allowed to find their way into storm water drains or open areas.

7. Effluents shall not be discharged onland or any water bodies or aquifers under any
circumstances.

AIR POLLUTION:

8. The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. Parameter Emission Standards(mg/Nm3)

1 Particulate Matter 100
3 HCI 35
NH3 30
Sulphuric acid mist 50
Chlorine 15

Parameter Standards (mg/Nm3)
Tank farm vents HCI 35
NH3 30

Page No. 18
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Chlorine 15

Benzene 5
Toluene 100
Acetonitrile 1000
Dichloromethane 200
Xylene 100
Acetone 2000

9. The industry shall ensure compliance with ambient air quality standards of PM10 -
100 micro grams/ m3; PM2.5 - 60 mg/ m3; SO2 - 80 micro grams/ m3; NOx — 80
micro grams/m3, (day average standards).

The industry shall comply with National Ambient Air Quality Standards stipulated in

CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009 and also the

Noise standards: Day time (6 AM to 10 PM) - 75 dB (A)

Night time (10 PM to 6 AM) - 70 dB (A)

10.The industry shall comply with emission limits for DG sets of capacity upto 800 KW
as per the Notification G.S.R.520 (E), dated 01.07.2003 and G.S.R.448(E), dated
12.07.2004 under the Environment (Protection) Act Rules. In case of DG sets of
capacity more than 800 KW shall comply with emission limits as per the Notification
G.S.R.489 (E), dated 09.07.2002 at serial no.96, under the Environment (Protection)
Act, 1986.

11.The industry shall provide a sampling port with removable dummy of not less than 15
cm diameter in the stack at a distance of 8 times the diameter of the stack from the
nearest constraint such as bends etc. A platform with suitable ladder shall be provided
below 1 meter of sampling port to accommodate three persons with instruments. A 15
AMP 250 V plug point shall be provided on the platform.

12.The evaporation losses in solvents shall be controlled by taking suitable measures,
which include:

i. Chilled brine circulation to effectively reduce the solvent losses into the atmosphere.

ii. Transfer of solvents by using pumps and closed conveyance instead of manual
handling.

iii. The reactor vents connected with primary & secondary condensers to catch the solvent
vapours.

iv.All the solvent storage tanks are connected with vent condensers to prevent solvent
vapours.

13.The industry shall not cause odour nuisance in the surroundings.

14.The industry shall provide VOC meters with real time data transmission facility
through internet of things (IoT) and link to the servers of APPCB

GENERAL.:

15.The industry shall not carry out any other activity except for the recovery of spent
solvents.

16.The industry shall maintain registers regarding the data of spent solvents received and
recovered and sale details submit the data every 3 months to RO, Visakhapatnam.

17.The industry shall maintain & submit manifest copies of the solvents received to the
A.P. Pollution Control Board on quarterly basis.

18.The drums containing chemicals / solvents shall be stored under a roof on elevated
platform with a provision to collect leakages / spillages in the collection pit.

19.The industry shall store the Hazardous waste in closed shed with dyke wall and

13
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leachate collection system.
20.The industry shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:
a. Daily production details.
b. Quantity of Effluents generated, treated, recycled/reused and disposed to
CETP.
c. Log Books for pollution control systems.
d. Characteristics of effluents and emissions.
e. Hazardous/non hazardous solid waste generated and disposed.
f. Inspection book.
g. Manifest copies of effluents / hazardous waste.
21.The industry shall maintain good house keeping within the plant premises.
22.The industry shall develop green belt in all the vacant places. In future, excess green
belt over and above 33 % of total area can be utilized for industrial activity as per
requirement of industry.
23.The industry shall comply with the Standard Operating Procedure (SoP) and
Checklist of Minimal Requisite Facilities for Utilization of Spent Solvent for Recovery
of Solvent specified for Solvent Recovery Units issued by CPCB from time to time.
The total cumulative losses of solvents shall not be more than 5% of the solvent on
annual basis from storage inventory.
24.The industry shall comply with SoPs issued by CPCB time to time for all the wastes.
25.The industry shall follow the SOP for Safe and Scientific Spent Solvent Handling,
Processing and Storage.
26.The industry shall install digital display boards at publicly visible places at the main
gate indicating the products manufactured Vs permitted quantities, Treated effluent
concentrations Vs discharge standards, Stack emission & AAQ concentrations Vs
standards, hazardous waste generation, disposed, stock Vs permitted quantities and
validity of CFO; and exhibit the CFO order at a prominent place in the factory
premises.
27.The industry shall submit the information regarding usage of Ozone Depleting
Substance once in six months to the Board.
28.The industry shall comply with the Regulation of Persistent Organic Pollutants
Rules,2018 notified by the MoEF&CC Notification vide G.S.R. 207 (E) dated
30.05.2018. As per the notification, the following 7 chemicals are prohibited to
manufacturer, trade, use, import and export:
a. Chlordecone,
b. Hexabromobiphenyl,
c. Hexabromodiphenyl ether and heptabromodiphenyl ether (commercial octa-
BDE),
d. Tetrabromodipheny! ether and pentabromodiphenyl ether (commercial penta-
BDE),
e. Pentachlorobenzene,
f. Hexabromocyclododecane and
g. Hexachlorobutadine.
29.The industry shall renew the PLI policy which includes Environmental Relief Fund
(ERF) and submit copy to RO, Visakhapatnam on yearly base.
30.The industry shall submit Half yearly compliance reports to all the stipulated
conditions in Environmental Clearance (EC), Consent for Establishment (CFE) and
Consent for Operation (CFO) through website i.e., https://pcb.ap.gov.in by 1st of
January and 1st July of every year. The first half yearly compliance reports shall be
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furnished by the industry and second half yearly compliance reports shall be the
audited through MoEF&CC recognized and National Accreditation Board for
Laboratory Testing (NABL) accredited third party.

31.Any other directions / circulars / notices issued by CPCB, MoEF&CC and APPCB
shall be followed from time to time.

32.The industry shall comply with following conditions & recommendations made by
NGT committee in OA No. 134/2020 (PB):

a.

b.

To conduct periodical mock drills to the employees in controlled environment
on actions to be taken during failure of critical process parameters.

To impart regular training to the staff and to make them aware about process
details, process functionalities. The industry shall train its employees to deal
with emergencies arising out of leakage, abnormal temperature & pressure
readings, increased emissions, pump failures, failure of air pollution control
devices, effluent treatment plant, shock loads or any other accidents likely to
occur due to particular industrial activity. Overall the industries should be
prepared for emergency response readiness & effectiveness in terms of major
& minor accidents.

To recruit competent and qualified staff

. The distillation units shall install double valve system for taking samples

during the process to minimize air ingress.

. To provide interlocking arrangement for critical process parameter and

pollution control systems. For example: If temperature is increasing
exorbitantly, the application of steam or heat should be automatically stopped
and purging of coolant or other means to reduce the temperature to desired
range should be automatically done.

There should be auto alarm system or siren system to alert the employees in
case of any deviations noticed in process parameter

. Vacuum distillation units/ autoclaves should be provided with pressure relief

valve, pressure gauge and safety valve or rupture disc in the reactors

. Fixed pipelines with metering pumps will be provided for solvent transfer up to

Day tanks/reactors. Any reaction upsets will be confined to the reaction vessel
itself as defined quantity of charges of raw materials is issued to the reaction
vessel/Day tank by metering pumps

Flame arrestors, water curtains and other fire safety arrangements shall be
installed. Spark / flame proof electrical fittings shall be installed

The spent solvents shall be procured from only those industries having
hazardous waste authorization from respective SPCB’s/ PCC’s.

. Utility like Chilling, cooling, vacuum, steaming and its alternative will be

provided to control reaction parameters in a safe manner.
Free Fall of any flammable material in the vessel will be avoided

.Static earthing provision will be made at design stage to all solvent handling

equipment, reactors, vessels etc

. Reactor vent line will be connected with reflux unit or condenser in case of

VOC or with scrubber in case of toxic gas generation in reaction.

. All emergency valves and switches and emergency handling facilities should

be easily assessable.

. All the vessels should be examined periodically by a recognized competent

person under the Factory Act.

. All the vessels and equipment should be well earthed appropriately and well

protected against Static Electricity. Also for draining in drums proper earthing
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facilities should be provided.

r. All solvents and flammable material storage tanks will be away from the
Process plant and required quantity of material should be charge in reactor by
Pump or by applying N2 pressure.

s. Temperature indicators are provided near all reactor and distillation systems.

t. All the Plant Personnel shall be provided with Personal Protection Equipment
to protect against any adverse health effect during operations, leakage,
spillages or splash. PPE like Helmets, Safety Shoes, Safety Glasses, Acid-
Alkali Proof Gloves etc. will be provided to the employees. All employees will
be given and updated in Safety aspects through periodic training in safety.

u. To make it mandatory to all employees working in the industry to wear PPE’s
especially persons working in shop floor should not be allowed inside without
PPE’s

v. Material Safety Data Sheets of Raw Materials & Products will be readily
available at the shop floor.

w. PLC base process controls and operation of plant will be installed wherever
possible.

X. Solvents will be transferred by pump only in plant area and day tank will be
provided. Overflow line will be return to the storage tank or Pump On-Off
switch will be provided near day tank in plant.

y. Materials will be stored as per compatibility and separate area for flammable,
corrosive and toxic chemical drums in store shall be earmarked.

z. Smoking and other spark, flame generating item will be banned from the Gate.

aa.Provision for separate water reservoir of adequate capacity for Fire Hydrant
system and provision of separate DG set for emergency power as per TAC
guidelines (Tariff advisory committee) sufficient quantity of Foam compound
for firefighting during solvent Fire. Sufficient numbers of Fire extinguishers
will be installed in plant and storage area as per IS 2190:2010 guidelines.

ab.Pipelines and Flexible pipeline (SS 316/MS) are appropriately earthed to avoid
accumulation of Static Electricity. Periodic Checkups of the pipelines will be
conducted to curb any chances of mishap due to leakages. Preventive
Maintenance Schedules will be in practice.

ac.Transport Emergency planning and training to driver and cleaner will be
provided.

ad.On way emergency telephone number list will be provided to transporter.

ae.Emergency siren and wind sock will be provided.

af.Onsite emergency plan and off site emergency plan will be prepared by the
industries.

ag.First Aid Boxes and First Aiders will be made available at site at easily
accessible places.

ah.Solvents Handling, solvent storage area, distillation unit should be declared as
Flame Proof areas having complete Flame Proof fittings to avoid any mishap.

ai.To prepare onsite and offsite emergency plans.

Special conditions:
33.The industry shall prepare a safety report and carry out an independent safety audit

report of the respective industrial activities including chemical storages / isolated
storages by an expert not associated with such industrial activity as required under
Rule 10 of MSIHC Rules, 1989 and get it approved by the Factories Dept., and submit
the compliance along with copy of the safety report, safety audit report and safety
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certificate at concerned Regional Office, APPCB.

34.The industry shall extend training to the working personnel for the prevention of
accidents and necessary antidotes to ensure safety, as per the MSIHC Rules, 1989.

35.The industry shall carryout calibration of safety equipment and leak detection systems
at regular intervals and shall certify the same with the Factories Department. That
certified copy shall be submitted to the APPCB, Regional Office.

36.The industry shall install fluorescent Wind Vane at the highest point in the industry
premises.

37.The industry shall submit Risk analysis and risk assessment covering worst scenario
clearly describing impact within the industry premises and outside the industry
premises and emergency response system.

38.The industry shall submit the copy of the safety audit report and On-Site / Off Site
Emergency Plans as applicable after being certified by the Factories Department to the
APPCB, Regional Office from time to time, if the storage quantity of hazardous
chemicals is equal to or, in excess of the threshold quantities specified in schedule 2 &
3 of MSIHC Rules, 1989.

SCHEDULE — C
[See rule 6(2)]
[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR
HANDLING HAZARDOUS WASTES]

1. The authorised person shall comply with the provisions of the Environment
(Protection) Act, 1986, and the rules made there under.

2. The authorisation shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned
in the application by the person authorised shall constitute a breach of his
authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for
which this authorisation is being granted considering all site specific possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also carry
out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central
Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty”.

7. It is the duty of the authorised person to take prior permission of the State Pollution
Control Board to close down the facility.

8. An application for the renewal of an authorisation shall be made as laid down under
these Rules.

9. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from
time to time.

Specific Conditions:

10.The industry shall comply with the provisions of HWM Rules, 2016 in terms of
interstate transport of Hazardous Waste and manifest document prescribed Under Rule
18 and 19 of the HWM Rules, 2016.

11.The industry shall not store hazardous waste for more than 90 days as per the
Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
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2016.

12.The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured
way in their premises till its disposal to the manufacturers / dealers on buyback basis.

13.The industry shall transport the hazardous waste to cement industries only through
vehicle fitted with GPS tracking system.

14.The industry shall maintain 7 copy manifest system for transportation of waste
generated and a copy shall be submitted to concerned Regional Office of APPCB. The
driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter should carry a
Transport Emergency (TREM) Card.

15.The industry shall maintain proper records for Hazardous and Other Wastes stated in
Authorisation in Form-3 i.e., quantity of Incinerable waste, land disposal waste,
recyclable waste etc., and file annual returns in Form-4 as per Rule 20 (2) of the
Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016.

16.Annual return shall be filed by June 30™ for the period ensuring 315 March of the
year.

BATCHU SIVA PRASAD, CEE(BSP), O/o CHIEF ENVIRONMENTAL ENGINEER-
APPCB

M/s. Sahithi Pharma Private Limited (Unit-I)(Solvent Recovery Unit)
Plot No. 27C 1(Part), APSEZ, De-notified Area,
Atchuthapuram, Rambilli, Visakhapatnam

Signed by Batchu Siva

Prasad

Date: 22-12-2021 18:16:51

Reason: Approved
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A.P. POLLUTION CONTROL BOARD, ZONAL LABORATORY, VISAKHAPATNAM An nexu re'l I
MOBILE CONTINUOUS AMBIENT AIR QUALITY MONITORING STATION
24 Hrs. AVERAGE VALUES
M/s Brandix India Apparel City, Pudimadaka(Rd), Atchutapuram(m), Anakapalle.
: Near Brandix Main Gate
‘ CO 1103 | NO 'NO2:  NOxiiip
mgim*  pg/m® | pg/m®  pg/m® | pg/m® | pg/m® | pgim®

Location

Date Time

30.06.2023
to
01.07.2023

*2 | *100 80 400 80 60 100 _ _ B

Note: * 03 & CO standards is for 8 hours

SENIOR ENVIRO SGIENTIST
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A.P. POLLUTION CONTROL BOARD, ZONAL LABORATORY, VISAKHAPATNAM
CONTINUQUS AMBIENT AIR QUALITY MONITORING STATION-MOBILE VAN AVERAGE
VOCs and MERCAPTANS VALUES

M/s Brandix India Apparel City, Pudimadaka(Rd), Atchutapuram(m), Anakapalle.
Location : Near Brandix Main Gate

: ‘ ; s 3. 2.1
Methylmer Ethylmerc Dimethyls ' Carbon ' Diethylsulf Dimethyldi ‘Diethyldis: " benzene cyclohexa
Date Time captan aptan ulfide | disulfide ide sulfide ulfide = frethyipen methylpen, jo-hexane] dimethylpe {pgim’) ne

(PAb)  (opb)  (pb) | (ppb)  (opb) | (ppb) | (ppD) .| (":::) (':::) {ppb) '(';:Z'; (ppb)

2- 23 3
methylhex dimethylpe methylhex
ane ntane ane
(ppb) (ppb) (ppb)

30.06.2023 16:00
to to 0.1 0.8 0.0 44 0.1 1.5 0.0 0.9 0.2 37 0.8 0.7 0.5 22 0.9 0.3
01.07.2023 15:00

41 S| ethylbenze isopropylb ™ e
methylhep methylhep | n-octane Y m,p-xylene = styrene ' o-xylene  n-nonane Propy propylben ' ethyltolue
enzene
tane tane {ppb) (ppb) (ppb) (ppb) {ppb) (ppb) zene ne
(ppb) (ppb) (ppb) {ppb)

224 234
trimethylp n-heptane  trimethylp
enta {ppb) enta
{ppb) )

methylcycl © toluene
ohexane {ppb)
= {ppb)

Date
{ppb)

30.06.2023 16:00
to to 0.0 0.1 0.1 0.0 281 57 0.0 0.0 18 0.1 0.2 0.1 0.0 0.1 0.0 0.0
01.07.2023 15:00

P- 1,3,5- - 1,24- ; 1,2,3- m- - iso-
ethyltolu trimbenz ethyitolu trimbenz

Ethane- 'Propane- n-Butane- trans-2- iso- cis-2-
FID. = FID P;:gg;'e B":ge' FID  butene 1‘:’3;;‘8 Butene  butene
(Ppb) {(ppb) {pPb) (ppb) {(ppb) (ppb) (ppb)

trimbenz ' diethylb
decane
ene ene ene ene ene enzene

(Ppb)  (pPb)  (ppb) | (ppb)  PPP)C oob)  (ppb)

30.06.2023 | 16:00
to to 0.0 0.0 0.8 0.2 0.6 0.2 0.0 2.8 1.0 0.5 0.5 0.5 0.1 0.0 0.0 0.0
01.07.2023 | 15:00

iso- n- frans.2" 1. 3o 2,2- 2,3- 213- methylc
Pentane- Pentane- dimethyl idimethyl ‘Methylp ' isoprene yclopent 1-Hexene
FiD butane ' butane ' entane | (ppb) ane (ppb)
{ppb) | (ppb) {ppb) " | (ppb) | (ppb) {ppb)

cyclopen
tane-FID
(ppb)

pentene  pentene | pentene
(ppb) - (ppb) = (ppb)

30.06.2023 | 16:00
to to 0.1 0.0 0.0 0.0 0.1 0.3 8.2 0.2 2.0 0.0 0.1 2.8
01.07.2023 | 15:00

SENIOR ENVIRON SCIENTIST
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Andhra Pradesh Pollution Control Board

“W Continuous Ambient Air Quality Monitoring Station : Mobile Van

sl Board

LOCATION : Near Brandix Main Gate, M/s Brandix India Apparel City, Pudimadaka(Rd),
Atchutapuram(m), Anakapaile.

Wind Rose 30-06-2023 16:00 to 01-07-2023 15:00

0.5t01m/s
1t0o 1.5 mis

1.5102 mls

2to3m/s

Jto5m/s

5t0 10 m/s

10 mis+

0.0% calm
100.0% valid data present

Example : 0° & 360° - North 180° - South
- 30° - NNE 210° - SSW
< | 60° - ENE 240° - WSW
l 90° - East 270° - West
120° - ESE 300° - WNW
/"_’( 150° - SSE 330° - NNW

In above example fig. predominantly wind direction is from West to East.
Note: Wind Rose diagram represents towards source only.
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el ANDHRA PRADESH POLLUTION CONTROL BOARD \| ;
REAE e ZONAL LABORATORY :: VISAKHAPATNAM \ "‘ I_IFE
=5 T 39-33-20/4/1 Madhavadhara VUDA Colony, & @) Lifestyle for
g Visakhapatnam - 530018. Ph : 0891 - 2719380/481 Enviranment
M. RAVI, M.Sc e-mail:zovsplab-ses2@appch.gov.in

SENIOR ENVIRONMENTAL SCIENTIST

WATER ANALYSIS REPORT

Sample No. : 2023-06-E-280 & 281
Sample location/Address ~ :  M/s Sahithi Pharma Private Limited, (Unit-l),
Atchutapuram (M), Anakapalli District.
Sample Source - E-280:Contaminated water sample collected from the drain
(Near the Security Gate of M/s Sahithi Pharma)

E-281: Contaminated water sample collected from the drain
100 mtrs away from the incident site

Sample collected on . 30.06.2023
Sample received on 01.07.2023
Sample collected by . JSO & Analyst (OS), Zonal Laboratory, Visakhapatnam
S.No. Parameter Units E-280 E-281
1. pH - 1.01 0.98
2. | Total Dissolved Solids mg/L 60900 60788
3. | Chemical Oxygen Demand mg/L 42000 41800
GC-MS ANALYSIS:
S.No. | Compounds identified
1. | Ethanol -1- (butoxyethoxy)
2 Cycloctonol, 2-mercapto
3. Iso butyrainilide
4. | 4-(3-methoxyphenyl)-3 Hexanone
5. | Dodecanoic Acid, 1-methylethylester
6. 1,1 biphenyle 33" dimethoxy
7. | Trityl Hydroperoxide
8. Pyrazine,2,5-diethyl 3-6 Diphenyl
9. Triphenyl phosphonic oxide
10. | Desmethyl citalopram
11. | 1-Monolinoleoylglycrol trimithyl silyl ether

Remarks: GC-MS qualitative analysis was carried out in full scan mode.

M,
SENIOR ENVIRO AL SCIENTIST
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File No.REV02-ESTOOTH/48/2023-SACORD P@Q@fo«' 2¢V

Rc.N0.569/2023/SA-1/Coordn, Dt.30/06/2023. Collector’s Office,
Anakapalli.

PROCEEDINGS OF THE COLLECTOR & DISTRICT MAGISTRATE,
ANAKAPALLI
PRESENT: RAVI PATTANSHETTI, I.A.S.,

@@@
Sub: Industrial Accidents — Anakapalli District — Incident occurred in the APSEZ

(De-notified area) of Rambilli Mandal in Sahithi Pharma PVt., Ltd., - on
30.06.2023 — 02 person died and 05 persons injured — Constitution of a
Committee to enquire into the incident and submission of enquiry report —
Orders — Issued

Read: 1.Rc.no. 204/2023JA of the Tahsildar, Rambilli Dt:30.06.2023.

2.Preliminary Investigation report of the Deputy Chief inspector of factories,
Visakhapatnam dt:30.06.2023.

@E@
ORDER:-

Whereas, the Tahsildar, Rambilli reported that a fire accident took place at
about 11:10 AM on 30.06.2023 at Sahithi Pharma Pvt., Ltd., located in APSEZ,
Atchutapuram (De- notified Area) Rambilli Mandal, Anakapalli District during solvent

loading causing severe burn injuries to 07 persons and subsequent death of 2 persons.

Therefore, a committee is hereby constituted with the following officers to

conduct an inquiry and submit a detailed report on this accident:

1 Point Collector, Anakapalli Chairperson

2 |Additional Superintendent of Police, Anakapalli [Member

3 District Fire Officer, Anakapalli |Member

4 IDeputy Chief Inspector of Factories |Mernber

5 [Environmental Engineer,A.P. Pollution Control Board |Mernber

6 [Revenue Divisional Officer, Anakapalli |Mernber

7 [Deputy Chief Commissioner of Labour, Anakapalli Member

8Any expert/person as decided by Chairperson Co-opted member

The Committee constituted shall submit the report to the undersigned at the
earliest.

Ravi Pattanshetti
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File No.REV02-ESTOOTH/48/2023-SACORD

District Collector,
Anakapalli.

To

The Joint Collector, Anakapalli.

The Additional Superintendent of Police, Anakapalli.

The District Fire Officer, Anakapalli.

The Deputy Chief Inspector of factories

The Environmental Engineer A.P. Pollution control board.
The Revenue Divisional Officer, Anakapalli.

The Deputy Chief Commission of Labour, Anakapalli.

Copy submitted Spl. Chief Secretary, Revenue (DM) Department, A.P., Amaravathi,
Guntur for information.
Copy to the Director, Disaster Management & Managing Director, APSDMA,

Kunchanapalli, Guntur.

Signed by Ravi
Pattanshetti

Date: 30-06-2023 21:16:14
Reason: Approved

Page No.
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File No.APPCB-11023/43/2023-TEC-TF-APPCB Apagé(wg 1Y

— ANDHRA PRADESH POLLUTION CONTROL BOARD ' e .
T Dr. YSR Paryavaran Bhavan, APIIC Colony Road, \}.‘ I_lFE
NN I Gurunanak Colony, Autonagar, Vijayawada- 520007 @l/ﬂ ety For

T Phone. N0.0866-2463200, Website : https://pcb.ap.gov.in/  *

Order No. 782/APPCB/HO/ECS/ANKPI/VSP/2023- Date:12/07/2023.
STOP PRODUCTON ORDER

Sub:APPCB - HO - ECS - M/s. Sahithi Pharma Private Limited (Unit-l) (Formerly M/s. Sruthi
Chemicals (Unit-I) (Solvent Recovery Unit), Plot No. 27C 1(Part), APSEZ, De-notified
Area, Atchuthapuram, Rambilli, Anakapalli District — Fire accident occurred in the
industry on 30.06.2023 - Non-compliance of CTO & HWA - EAC meeting held on
07.07.2023 — Stop Production Order - Issued - Reg.

Ref: 1. Consent Order No: APPCB/VSP/VSP/340/CFO/HO/2017 dated 22.12.2021.,
valid up to 31.12.2026
2. RO, Visakhapatnam Notice No. 1003/PCB/RO-VSP/2023-77, Dt. 27.05.2023
3. Fire accident occurred at your industry on 30.06.2023
4. External Advisory Committee (Task Force) meeting held on 07.07.2023.

* % %

WHEREAS you are operating an industry in the name & style of M/s. Sahithi Pharma Private
Limited (Unit-1) located at Plot No. 27C 1(Part), APSEZ, De-notified Area, Atchuthapuram,
Rambilli, Anakapalli District and engaged in Solvent Recovery activity.

WHEREAS you have obtained renewal of CTO & HWA on 22.12.2021 for a period up to
31.12.2026 for recovery of solvents through distillation of Spent / Mixed solvents i.e., IPA,
Methanol, Acetone, DMF, DMSO, THF, N — Butanol, Toluene, Acetonitrile, Mixed Solvent,
Diethyl Amine, Ethyl Acetate, O- Xylene, Cyclohexane, DME, MIBK, ISO Propy Ether,
Tryethyl Amine etc.,) of 30 KLD and Dilute Caustic solution (from IPA, THF, MTHF recovery
system) of 1.0 KLD as by-product.

WHEREAS the Board officials inspected your industry on 06.05.2023 and observed that the
you have not provided drum detoxification facility, storing chemical drums openly, not
conducted safety audit and not conducted mock drills regularly.

WHEREAS a notice was issued to your industry vide ref. 2" cited, to implement the
following and submit compliance report along with self certification on compliance of all the
CTO conditions within 15 days

a. The industry shall conduct annual safety audit and shall implement the
recommendations of the safety audit.

b. The vent of the condenser shall be passed through VOC absorption media like
activated carbon and shall comply with the prescribed standards.

C. The industry shall conduct mock drills for gas leakage scenarios also in addition with
fire safety and other chemical spills.

d. The industry shall carryout calibration of safety equipment and leak detection systems
at regular intervals and shall certify the same with the Factories Department. That
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certified copy shall be submitted to the APPCB, Regional Office.

e. The industry shall store the chemical containing drums in a closed shed with fire

hydrant systems.

f. The industry shall comply with the Technical suggestions at Chapter No. 7.3 & 7.4 for

Hazardous Chemical handling industries by High Power Committee (HPC) of Govt. of
Andhra Pradesh.

WHEREAS a fire accident occurred at your industry premises on 30.06.2023 leading to
death of six personnel, injury to one person of the industry and injuries to 4 fire crew of AP
State Disaster Response and Fire Management.

WHEREAS the Board officials inspected your industry on 30.06.2023 and reported the
following —

a. At the time of accident, the industry is in operation for distillation of spent IPA, DMSO,

THF, Toluene and Acetonitrile solvents.

b. At the time of incident, the Board officials carried out VOC monitoring near the

accident site and in the downward wind direction at a distance of 2.8 km in the
premises of M/s. Brandix India Apparel City Pvt., Ltd.

c. The VOCs concentration near the accident area is found to be 0.8 to 8.0 ppm and

near the Brandix it is found to be 0.5 to 0.8 ppm. Ambient air quality was also
monitored by mobile CAAQM station near M/s. Brandix India Apparel City Pvt., Ltd
and the monitoring was continued for next day.

d. The samples of contaminated waste water from collection sump near northeast corner

and stagnated wastewater near security gate samples collected during inspection on
30.06.2023 are having high acidic pH i.e, 1.04 and 0.97 and High COD. High acidic
nature & high COD may be due to mixing of acids and organics with fire fighting
water. The details of the analysis reports of the samples are as follows —

S.NO.| Parameter [Contaminated water sample collected{Contaminated water sample collected
from the drain (Near the Security Gate offfrom the drain 100 mtrs away from
M/S Sahithi Pharma) the incident site
1. |pH 1.01 0.98
2. [Total Dissolved 60900 mg/L 60788 mg/L
Solids
3. |Chemical 42000 mg/L 41800 mg/L
Oxygen
Demand

e. The compounds identified in the samples are as follows —

S.NO. Compounds identified
1. Ethanol -1- (butoxyethoxy)
2. Cycloctonol, 2-mercapto
3. Iso butyrainilide
4. 4-(3-methoxyphenyl)-3 Hexanone
5. Dodecanoic Acid, 1-methylethylester
6. 1,1 biphenyle 33' dimethoxy

Trityl Hydroperoxide

8. Pyrazine,2,5-diethyl 3-6 Diphenyl
9. Triphenyl phosphonic oxide
10. Desmethyl citalopram
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[ 11 [1-Monolinoleoylglycrol trimithyl silyl ether |

f. Ambient air samples near the incident site were collected in tedlar bags and the
contaminated water generated from the accident samples were also collected from
storm water drain outside the industry gate and the same are analyzed. As per the
analysis reports of the samples the following compounds were identified —

S.NO. Description of the Sample Compounds ldentified

1. Cholestan -3-01-2 meth lene- 3 beta 5 alpha

2. 1 -Heptatriacetonol

3. | Sample collected at 100 mtrs from the incident[3,88"-Trimethyxy-3-piperid 1-2,2 binbapthalene-

site , 1',4 ,4' tettane

4. I-Meonolinoleoylgycerol trimethyl silylether

1. Benximidezole -5- Carboxylic acid, 2 methyl-I-
phenyl

2. ?-Thiazolomine, 4-(3,4 dimethyoxyphenyl) 5-
methyl

3. 3-(3-Bromopheyl) 7-Chloro, 3-4-dihydro-10-

Hydrpxy -acridine-dione

4. 10-Heptadecen-8-yonic acid methyl ester

5. |sample collected at security gate of M/S|Carotene " 22 Tetrahydro" dimetho

6. [Sahithi Pharma Pvt. Lt, (Unit-I) Cyclobarbital

1. 1 ,2- Benxisothiazol-3-amine tbdns

2. Benximidezole -5- Carboxylic acid, 2 methyl-I-
Sample collected near main gate of M/S [phenyl

3. [Cohance Life Cholestan -3-01-2 methylene-(3 beta 5 alpha)

4. |Sciences 2-Thiazolomine, 4- 3,4 dimethyoxyphenyl) 5-

methyl
5. I-Meonolinoleoylgycerol trimethyl silylether

g. Various organic compounds are identified in the GC — MS analysis of waste water,
soil, solid waste and ambient air.

h. Approx. 86 KL (HTDS) of wastewater generated during fire fighting was collected into
the storm water collection pit and disposed to CETP of AETL and CETP of Vishaka
Pharma city Limited for further treatment.

i. Approximate hazardous solid waste generated during fire accident is yet to be
ascertained as the place is under the control of Factories Department. In this regard,
the industry was directed to send the hazardous waste to TSDF, Parawada through
APEMCL duly following the online manifest system and to submit the manifest copies
of the disposal to this office.

j. The cause of the incident and reasons for the failure of the safety system are being
investigated by the Deputy Chief Inspector of Factories, who is the prescribed
authority.

WHEREAS a hearing was conducted before the External Advisory Committee (Task Force)
Meeting of A.P. Pollution Control Board on 07.07.2023. The representatives of the industry
and the EE, RO, Visakhapatnam attended the meeting through VC. The EE, RO,
Visakhapatnam informed that after the fire accident 86 KL of waste water generated from fire
fighting activity was collected and sent to CETP for further treatment and disposal. He
informed that the safety audit conducted by the District level committee observed violation of
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the prescribed safety norms. The cause of the accident and reasons for the failure of the
safety systems are being investigated by the Factories Department (Prescribed Authority).
After detailed discussions, the committee recommended to issue stop production order to the
industry for violations lead to fire accident.

In view of the above, the Board hereby issues Stop Production Order to M/s. Sahithi Pharma
Private Limited (Unit-1), (Formerly M/s. Sruthi Chemicals (Unit—I) (Solvent Recovery Unit) to
immediately stop all such activities associated to undertake production at your unit located at
Plot No. 27C 1(Part), APSEZ, De-notified Area, Atchuthapuram, Rambilli, Anakapalli District
under Sec.33 (A) of Water (Prevention and Control of Pollution) Amendment Act, 1988 and
under Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment Act, 1987 and
directed to comply with the above.

You are hereby directed to note that, should you violate this order and operate the unit,
closure order will be issued to your unit under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988, and under Section 31 (A) of Air (Prevention & Control of
Pollution) Amendment Act, 1987 along with orders for disconnection of power supply, in the
interest of Public Health and Environment and you will be also liable for prosecution in the
Court of Judicial Magistrate First Class under Sec.41 (2) of Water (Prevention and Control
of Pollution) Amendment Act, 1988 and under Sec.37 of Air (Prevention and Control of
Pollution) Amendment Act, 1987, the punishment for which includes imprisonment for a term
which shall not be less than one year six months and which may be extended to six years
and with fine.

This Order comes into effect from today i.e.,12/07/2023.

B Sreedhar las

MEMBER SECRETARY
To
The occupier,
M/s. Sahithi Pharma Private Limited (Unit-I),
(Formerly M/s. Sruthi Chemicals (Unit-I)
(Solvent Recovery Unit), Plot No. 27C 1(Part),
APSEZ, De-notified Area, Atchuthapuram,
Rambilli, Anakapalli District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for information
and necessary action.

2. The Environmental Engineer, Regional Office, Visakhapatnam for information and
necessary action.

Signed by B Sreedhar las
Date: 12-07-2023 12:14:24
Reason: Approved 28
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

Principal Bench, New Delhi

Original Application No. 60/2021

Inre: News item published in The Hindu dated 23.02.2021 titled
“Two dead, 5 missing in fire at UPL Plant”

S. No. ‘ Particulars

' Page ‘
No.

Integrated Guidance Framework for Chemicals Safety in respect_of the‘
Isolated Storages and Industries covered under Manufacture, Storage and
Import of Hazardous Chemicals (MSIHC) Rules, 1989 on behalf of CPCB and

MOEF&CC in compliance to the Hon’ble NGT order dated 11.06.2021 in O.A |
No. 60/2021, In re: News item published in The Hindu dated 23.02.2021 titled

“Two dead, 5 missing in fire at UPL Plant”.

2. | Annexure-l: A copy of Hon’ble NGT order dated 11.06.2021.

3. | Annexure-Il: A éopy' of authorisation letter dated 13.10.2021 received from '
' MoEF&CC regarding filing the “Integrated Guidance Framework for Chemicals
ISafety in respect of the Isolated Storages and Industries covered under
| Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules,

| 1989”.

Date: 29.10.2021
Place: Delhi

(Dinabandhu Gouda)

Scientist-E

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar
Delhi- 110032.
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Integrated Guidance Framework for Chemicals Safety in
Respect of the Isolated Storages and Industries Covered
Under Manufacture, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989.

Background:

Hon’ble National Green Tribunal on 11.06.2021 in Original Application No.
60/2021 passed the order. The Para 12 of the aforementioned order read as

follows:

“We also direct CPCB and MoEF&CC in coordination with other concerned
authorities to consider issuing appropriate guidelines for conducting safety
audits and taking other remedial measures throughout India in the light of
present report as well as other recent reports in respect of industrial accidents

S0 as to prevent such incidents and to save human lives and health.”
In this regard, the guidelines are as follows:
A. Guidelines for Industries and Isolated Storages:

REPORTING

. An occupier (of an industry or isolated storage) shall identify the major
accident hazards and shall take adequate steps to prevent such major
accidents and to limit their consequences to persons and the environment and
shall provide the persons working on the site with the information, training and
equipment including antidotes necessary to ensure their safety.

. Where a major accident occurs on a site or in a pipe line, the occupier shall
within 48 hours notify the concerned authority as identified in Schedule 5 (of
the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as
amended) of that accident, and furnish thereafter to the concerned authority a
report relating to the accidents in Schedule 6 (of the Manufacture, Storage
and Import of Hazardous Chemical Rules, 1989 (as amended)). However, the
concerned authorities, local crisis group, District emergency authorities etc.

have to be informed by the occupier as early as possible.
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3. The occupier shall not undertake any industrial activity or isolated storage
unless he has been granted an approval for undertaking such an activity by
the concerned authorities and has submitted a written report to the concerned
authority containing the particulars specified in Schedule 7 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as
amended. In case of an activity in which subsequently there is or is liable to
be a threshold quantity or more of an additional hazardous chemical shall be
deemed to be a different activity and the occupier has to take a separate
approval for undertaking such activity.

4. The occupier shall furnish a further report to the concerned authorities, in
case the changes to the threshold quantity of hazardous chemicals are made.

5. An occupier shall not undertake any industrial activity or isolated storage to
which the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 (as amended) applies, unless he has prepared a safety report on that
industrial activity containing the information specified in Schedule 8 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 (as
amended) and has sent a copy of that report to the concerned authority at
least ninety days before commencing that activity.

6. The occupier of both the new and the existing industrial activities or isolated
storage shall carry out an independent safety audit of the respective industrial
activities with the help of an expert, not associated with such industrial
activities. The occupier shall forward a copy of the auditor's report along with
his comments to the concerned authorities within 30 days after the completion
of such audit.

7. The occupier shall update the safety audit report once a year by conducting a
fresh safety audit and forward a copy of it with his comments to the concerned
authorities.

8. The occupier, within 30 days of the completion of the safety audit, shall send
a report to the Chief Inspector of Factories with respect to the implementation
of the audit recommendations.

9. The occupier shall not make any modification to the industrial activity or
isolated storage to which that safety report relates which could materially

affect the particulars in that report, unless he has made a further report to take
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account of those modifications and has sent a copy of that report to the
concerned authorities at least 90 days before making those modifications.

10.Where an occupier has made a safety report and that industrial activity or
isolated storage is continuing, the occupier shall within three years of the date
of the last such report, make a further report which shall have regard in
particular to new technical knowledge which has affected the particulars in the
previous report relating to safety and hazard assessment and shall within 30
days send a copy of the report to the concerned authority.

11.For the purpose of enabling the concerned authority to prepare the off-site
emergency plan, the occupier shall provide the concerned authority with such
information relating to the industrial activity or isolated storage under his
control as the concerned authority may require, including the nature,
extent and likely effects off-site of possible major accidents.

12.The occupier of an industry or isolated storage shall take appropriate steps to
inform persons outside the site either directly or through District Emergency
Authority who are likely to be in an area which may be affected by a major
accident about the nature of the major accident hazard and the safety
measures and the "Do's' and 'Don'ts" which should be adopted in the event of
a major accident. The occupier of a new industry or isolated storage shall take
these steps, before that activity is commenced.

13.The industries / isolated storages shall update the comprehensive safety
audit, on-site emergency plans and risk analysis reports annually and ensure
that the reports are furnished to the concerned authorities.

14.The industry or isolated storage shall conduct comprehensive hazard
identification and risk assessment (HIRA) to identify the non-compliances and
take corrective actions for the non-compliances identified. Emergency plans
shall be established to deal with leakages / accidents. The safety & hazard
audit should identify the control measures necessary to be taken during an
emergency.

15.A detailed study on the risk assessment and disaster management shall be
carried out by the industry / isolated storage. Hazard identification and
evaluation in a local community, preparation of standard operating procedures
for accident prevention, preparedness and response, onsite emergency plans
etc. have to be reviewed at least once in a year.
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16.In the industries / isolated storages where gas leakages are suspected, an
emergency plan to vent out / neutralize the gases safely should be prepared.

17.All industries and isolated storages should have mitigation plans for spillages /
leakages of hazardous chemicals, fires, explosion or any other accident.

18.Standard Operating Procedure (SOP) for the steps to be taken during
emergency situations / accidents shall be prepared by all industrial activities /

isolated storages that are handling hazardous chemicals.
TESTING

19.The pressure test and leak test must be ensured after replacement of valves,
pipes, joints etc. as per the original equipment manufacturer (OEM) manual or
as per standard established procedure.

20.Check valves, relief valves should be installed at appropriate locations. Flow
meters, sensors, measuring devices have to be regularly calibrated. Vents
from relief valves shall be directed to a safe place.

21.Seals, glands and gaskets shall be regularly inspected, without dismantling.
Leak detectors should be provided for all piping, valves, seals, flanges, and
other pertinent equipment.

22.All hazardous chemicals carrying piping should be periodically inspected for
failed insulation/ vapour barrier, rust and corrosion. Damaged and
deteriorated piping / equipment should be replaced.

23.Operation and process control systems like Supervisory Control and Data
Acquisition (SCADA) and Leak Detection and Repair (LDAR) systems should
be adopted by the major accident hazard installations.

24.The safety measures including valve regulated systems shall be regularly
checked and the concerned workers involved in the activity shall be properly
trained.

25.Periodic inspection of equipment and machineries w.r.t. safety aspects should
be done.

26.Portable gas masks should be kept at critical locations for use in any
emergency.

27.Material Safety Data Sheets of raw materials & products should be made

available to all the concerned personnel.
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28.The design of storage tanks, pressure vessels etc. should be as per
applicable standards. The material of the storage tanks, pressure vessels etc.
should be of adequate strength and chemically inert for the chemicals to be
stored. The inspection of storage tanks, pressure vessels etc. should be as
per standard protocols.

29.All the vessels should be examined periodically by a competent person under
the Factory Act / applicable extant laws.

30.Blanketing of tanks for fire protection of volatile / flammable chemicals should
be considered.

31.Free Fall of any flammable material in the vessel has to be avoided. All
solvents and flammable material storage tanks should be at a safe distance
from the Process plant and required quantity of material should be charged in
reactor through appropriate safe mode.

32.Earth connection should be provided to all solvent handling equipment,
pipelines, reactors, vessels etc. for protection from electric current/ static
electricity.

33.Separate safety manual should be prepared for each equipment along with
the emergency management plan.

34.Periodic testing of firefighting equipment should be conducted.
DUTIES

35.Mock drills must be conducted regularly at every six months by the industries /
isolated storages in controlled environment on actions to be taken during
accidents, gas leakage, failure of critical process parameters etc.

36.1t shall be ensured that the chemical storage tanks should be appropriately
located so that adequate space to take action during emergency situation is
available.

37.A clear documented emergency procedure should be laid down which details
the precise duties of all staff and arrangements for evacuation, rescue, first
aid etc. during an emergency.

38.All pipework containing hazardous chemicals shall be identified by colour
coding or labelling (as per standards notified by Bureau of Indian Standards)

and shall be protected to prevent corrosion / damage. The practice to identify
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the parts of the system that contain gas or liquid and the direction of flow
should be followed.

39.The industry or isolated storage shall install sensors with alarm system for
detecting leakage of hazardous chemicals. Emergency ventilation, electricity
tripping system to stop the process, sprinkling system to contain the leaked
hazardous chemicals / gases etc. may be interlinked with the sensors for

taking a prompt action in case of leakage / emergency.

40.Suitable gas sensors and alarm system should be installed in the industrial
unit / isolated storages at appropriate locations where emission of gas is
suspected so that any leaked gas is detected and the employees are
immediately alerted. In sensitive areas of the unit where gas leakages are
suspected, the unit shall work out an emergency prepared plan to neutralize /
vent out the gases safely.

41.The industries / isolated storages should install automatic alarming system to
alert its personnel as well as surrounding localities simultaneously in case of
emergency situation and likelihood of emergency situation if any process
parameter goes out of control.

42.There should be auto alarm system to alert the employees in case of any
deviations noticed in process parameter that may cause emergency.

43.0nly fully trained and qualified operators shall be permitted to operate the
industrial processes involving hazardous chemicals. Training to all employees
on Standard Operating Procedures, production process, safety aspects etc.
should be provided. Refresher trainings should be conducted at least every
year regarding safety and emergency preparedness aspects associated with
the industrial process / isolated storage. The employees shall be given hands
on experience with the product process under the supervision of senior
employees. The industries / isolated storages only after ensuring that
adequate training is imparted to its employees should engage the employees
for independent works.

44.The industries and isolated storages should impart regular training to the staff
to make them aware about process details, process functionalities. The
employees should be trained to deal with emergencies arising out of leakage,

abnormal temperature & pressure, increased emissions, pump failures, failure
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of air pollution control devices or effluent treatment plant, shock loads or any
other accidents likely to occur. Overall the industries and isolated storages
should be prepared for emergency response readiness & effectiveness in
terms of major & minor accidents.

45.Any non-operational industry / isolated storage shall carry out proper risk
study and safety audit before resuming the operations.

46.Hazard and operability study must be carried out strictly and regularly by the
industries and isolated storages. The concerned personnel should be made
aware of the hazard and safety aspects associated with the process and
material handled by them.

47.The industry / isolated storage should procure chemicals from authorized
dealers only. The spent solvents shall be procured from only those industries
|/ solvent recyclers that are authorized by respective State Pollution Control
Boards (SPCBs)/ Pollution Control Committees (PCCs).

48.The industry / isolated storage shall provide essential Personnel Protective
Equipment (PPE) to all the concerned employees and make it mandatory that
the employees have to wear PPE during working hours.

49.Occupational Health surveillance i.e., periodical health check-up of the
employees should be conducted by the industries / isolated storage.

50.The industries / isolated storages have to ensure self-compliance regarding
recruiting competent staff, imparting Industrial, Environmental and Safety
training to the staff, conducting safety audit, onsite emergency plans with
record maintenance and information to SPCBs/ PCCs/ concerned Authorities.

51.The distancing criteria for storage of hazardous chemicals have to be followed
as per extant safety guidelines / rules. The chemicals should be stored as per
compatibility and separate area for flammable, corrosive, explosive and toxic
chemicals should be earmarked.

52.The labelling of hazardous chemical storing containers shall be as per extant
rules. The concerned employees should be made aware of the risks
associated with the stored hazardous chemicals and appropriate precautions
that need to be taken.

53.To contain any spillage or leakage of hazardous chemicals or any
uncontrolled reaction that may cause any emergency or accident, the
industries / isolated storages should have sufficient stock of neutralizing
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chemicals, absorbents, reaction quenchers with proper equipment and trained
manpower.

54.Emergency ambulance services should be arranged in the industrial zones
along with experienced doctors and paramedic staff.

55. Safety in operation greatly depends on proper commissioning of an industry /
isolated storage and hence utmost care should be taken to monitor every
aspect during erection and maintenance schedules or other areas which
require proper planning.

56.The industries / isolated storages shall ensure that their premises should be
constructed in accordance with the local government regulations.

57.A control room to deal with the emergencies should be commissioned by the
industries / isolated storages. A quick response team of responsible officers
should be constituted having duly assigned duties to be executed during
emergencies.

58.The industry / isolated storage should conduct public awareness programmes
in the surrounding localities about do’s & don’ts during emergency situations
on annual basis.

59.‘Mutual Aid Scheme’ among industries to meet required response measures
during chemical emergencies should be adopted.

60.Emergency contact numbers should be readily available at the isolated
storages or industrial installations similar to ‘Crisis Alert System’ or Red Book.

61.Placing / indicating hazard signs at appropriate places in the isolated storage
or industry or outside the shop floor (within the premises) should be done.

62.Increased automation that avoids physical handling of dangerous chemicals
and substances should be brought into practice.

63.The industry / isolated storage should have proper firefighting arrangements
in accordance with The Factories Act, 1948 / applicable extant laws.

64.All emergency valves and switches and emergency handling facilities should
be easily accessible.

65. Safety audit reports shall be made online for public.

66.To ensure safety during operation/ handling / storage of hazardous chemicals,
the industries/ isolated storages wherever and as applicable, shall obtain
requisite clearances from The Chief Inspector, Factories and Boilers /
Department of explosives / Fire Department etc. without fail.
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67.The industries / isolated storages shall ensure that the effluent generated
during any accident because of firefighting / decontamination activities etc.
should be disposed in scientific manner after proper treatment. The
hazardous wastes generated after any accident must be disposed in
accordance with the extant rules.

68. Occupiers of storage installations like warehouses / tank farms are required to
prepare an On-Site Emergency Plan and make available information
regarding any possible off-site consequences to the District Collector to
enable him to include the same in the Off Site Emergency Plan for the district
or the particular area.

69.In order to avoid accidents, the following measures may be taken while
establishing a warehouse/tank-farm. These should also be carried out in
existing installations to enhance safety :

i. Hazardous chemical storages should be located away from
densely populated areas from drinking water sources, water
bodies or from areas liable to flooding.

ii. The location should have easy access for transport and
emergency services.

iii. Adequate emergency requirements like water for firefighting,
drainage to prevent ground water contamination, standby source
of electricity etc. should be provided.

iv.  The layout of warehouses should be designed in accordance
with nature of materials to be stored. The construction material
should be non-flammable.

v.  Floors should be impermeable to liquids and should be designed
for easy cleaning.

vi.  Drains should not be connected directly to water ways or public
sewers. The drains should be connected to an interceptor pit.

vii.  Proper embankments to contain any accidental spillage should
be provided for all hazardous materials storages.

viii.  Loading and unloading operations are to be done with utmost
care.

ix. Procedure for receipt, despatch and transport should be clearly

laid down.
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Xx.  Details of hazardous chemicals, access and escape routes,
available emergency & firefighting equipment should be
available.

xi.  In addition to a storage plan, a safe operation of a storage
facility should have planning for safety training, personal
protective clothing and equipment, spillages and leaking
containers, waste disposal, first aid, fire detection and protection
equipment, environment protection, proper on site emergency

plan etc.

70.Wherever applicable, the industries or the isolated storages shall invariably

comply with the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 (as amended), The Major Accident Hazard Control Rules, 1997,
The Factories Act, any other applicable rules or guidelines issued by the
respective Government of State / Union Territory, The Ministry of Labour &
Employment, Petroleum and Explosive Safety Organization, Oil Industry
Safety Directorate etc.

B. Guidelines on the On Site Emergency Plans (for industries and

isolated storages):

. The occupier of an industrial activity / isolated storage shall prepare and keep
up-to-date an on-site emergency plan containing details specified in Schedule
11 of the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 (as amended) detailing how major accidents will be dealt with on the site
on which the industrial activity is carried on and that plan shall include the
name of the person who is responsible for safety on the site and the names of
those who are authorized to take action in accordance with the plan in case of
an emergency.

. The occupier shall ensure that the emergency plan prepared takes into
account any modification made in the industrial activity / isolated storage and
that every person on the site who is affected by the plan is informed of its
relevant provisions.

. The occupier shall prepare the emergency plan in the case of a new industrial

activity or isolated storage, before that activity is commenced.

10
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4. The occupier shall conduct a mock drill of the on-site emergency plan every
six months and a detailed report of the mock drill conducted shall be made
immediately available to the concerned authorities as and when demanded.

. With every change or modification made in a factory, operation or process,
the on-site emergency plan may have to be modified and updated to keep it
meaningful and effective. An on-site emergency plan should contain the

following key elements:

i. basis of the plan and hazard analysis;
ii. accident prevention procedure/measures;
iii. accident/emergency response procedure/measures; and

iv.  recovery procedure.

Proper planning by industries /isolated storages helps in reducing the
chances of accidents. For proper planning, the following needs to be

considered:

i.  risk associated with the process technology;

ii. safety measures;
iii.  siting and layout of industry / isolated storage ;
iv. emergency preparedness; and

v. compliance with the regulatory requirements.

Assessing the hazard potential of an installation is the first step in planning for
emergencies. Preliminary Hazard Analysis which comprises hazard
identification and vulnerability analysis should always be carried out at the
conceptual stage for all installations including small and medium
installation. However, Major Accident Hazard (MAH) installations, both existing

and proposed ones, should carry out a risk analysis.
Hazard Analysis:

Hazard analysis is a critical component in planning for emergencies. To
analyse the safety of a major installation as well as its potential hazards, a

hazard analysis should be carried out covering the following areas:
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i.The toxic, reactive, explosive or flammable substance in the installation
that constitute a major hazard.
ii.The failures or errors that may cause abnormal conditions leading to a
major accident.
iii.The consequences of a major accident for the workers, people living or
working outside the installation and the environment.
iv.Preventive measures for accidents.

v.Mitigation of the consequences of an accident.

Vulnerability Analysis:

Considering the maximum loss scenario e.g. catastrophic vessel rupture, the
occupier may estimate the vulnerable zone or the zones which will be affected
by the release of hazardous chemicals. It should be borne in mind that every
effort should be made to confine the vulnerable zone within the factory

premises. In order to achieve this, the following could be adopted:

i.  Reduce the quantity of hazardous substances stored.
ii.  Split the hazardous storages into number of smaller ones.
iii. Isolate the storages that might lead to cascading effect.
iv.  Substitute extremely hazardous substances with less hazardous

substance.

Risk Analysis:

Risk analysis can provide a relative measure of the likelihood and severity of
various possible hazardous events and enable the emergency plan to focus
on the greatest potential risks. Risk analysis involves an estimate of the

probability or likelihood that an event will occur.

C. Guidelines for the Concerned Authorities:

. The State Pollution Control Boards (SPCBs)/ Pollution Control Committees
(PCCs ) shall ensure that while issuing Consent to Establish (CET) or
Consent to Operate (CTO) or renewing CET / CTO accorded to a plant,
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industry or process under the Water ( Prevention & Control Of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution ) Act, 1981, details on
Onsite Emergency Plan, Safety Reports and Safety Audit Reports in
accordance with The Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989 (as amended), be compulsorily sought from occupier,
industry or installation handling hazardous chemicals in quantity equal to or

more than the threshold quantity specified in the said rules.

. The concerned authorities shall seek report from the occupier of the site in the
event of major accident and shall undertake a full analysis of the major
accident and send the requisite information within 90 days to the Ministry of

Environment, Forests and Climate Change.

The concerned authorities in the event of major accident shall seek report
from the occupier of the site regarding steps taken to avoid any repetition of
such occurrence of accident on the site and The concerned authorities shall in
writing inform the occupier, of any lacunae which are needed to be rectified to

avoid major accidents.

. The concerned authorities shall ensure that any person responsible for
importing hazardous chemicals in India shall provide before 30 days or as
reasonably possible but not later than the date of import to the concerned
authorities in accordance with Rule 18 of the Manufacture, Storage and

Import of Hazardous Chemical Rules, 1989 (as amended).

. The concerned authorities shall direct the importer to take appropriate safety
measures if the concerned authorities are satisfied that the chemical being

imported is likely to cause major accidents.

. The concerned authorities shall direct stoppage of import of the chemical
which it considers not to be imported on safety or on environmental
considerations and the concerned authorities shall simultaneously inform the
concerned Port Authority to take appropriate steps regarding safe handling
and storage of hazardous chemicals while off-loading the consignment within

the port premises.
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The concerned authorities shall ensure that any person importing hazardous
chemicals shall maintain the records of the hazardous chemicals imported as
specified in Schedule 10 of The Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 (as amended) and the records so

maintained shall be open for inspection by the regulatory authorities.

The concerned authorities shall ensure that any industry / isolated storage
involved in the manufacturing, storage and import of hazardous chemicals
shall comply with the stipulated provisions of The Manufacture, Storage and
Import of Hazardous Chemical Rules, 1989 (as amended).

The offsite emergency plans as well as the management of chemical

accidents may be integrated with the district level disaster management plan.

Local administration / Directorate of Industrial Safety and Health, SPCBs/
PCCs should keep stringent surveillance to avoid accidents at industries /

isolated storages and to prevent environment damage.

Periodic inspections including surprise inspections should be conducted by
concerned authorities to assess the safety measures and documents
maintained by the industry / isolated storage. If found not complying,

necessary action shall be initiated against the industry / isolated storage.

Maintenance of buffer zone for all industries / isolated storages, stoppage of
encroachments and policy of not allocating residential houses near to
industries / isolated storages should be strictly followed by the concerned

authorities of State / Union Territory / Central Government.

Risk assessment mapping of the industrial areas may be done w.r.t. gas

leakages, fires, explosion etc.

Awareness of the public residing around the isolated storages, industrial
areas or industrial accident prone regions to deal with emergency
situations shall be done by the industries / isolated storages as well as the

district administration.
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15.Each industrial pocket shall have a Local Crisis Group which shall act as per
the stipulations of The Chemical Accidents (Emergency Planning,

Preparedness and Response) Rules, 1996.

16.The District crisis group, State Crisis Group and the Central Crisis Group
should act in accordance with The Chemical Accidents (Emergency Planning,

Preparedness and Response) Rules, 1996.

17.Industries / isolated storages shall not be allowed to operate in a non
industrial zone. The District administration shall ensure that there shall not be

any unauthorized storage of hazardous chemicals.

18.Land use planning decisions by public authorities should be taken after
considering all aspects related to safety viz. possible hazards / anticipated
accidents at the hazardous installations, cumulative risk of various hazardous
installations situated in vicinity, safe distance for the surrounding localities,
buffer zones, applicability of rescue plans in the eventuality of accidents etc.

19.State Government should devise their own system in accordance with the
basic provisions provided in The Major Accident Hazard Control Rules (under
Factories Act, 1948). As per these rules the safety audit should be conducted
by an independent accredited auditor, and every time a fresh audit should be
carried out with a periodicity of one year.

20.Special courses should be designed for auditing the industries / isolated
storages to build competence and capabilities in our country which includes
hazard identification and risk assessment.

21.Comprehensive safety audit must be carried out by trained professionals and
the corrective actions recommended by them should be implemented in a time
bound manner. The comprehensive safety audit should include policy,
procedure and practices to minimise the risk of exposure of people and
environment to potentially hazardous chemicals.

22.The states and districts which are lagging behind in conducting the safety
audits of the industries / isolated storages should be prioritised.

23.The gap between two consequent audits can be further minimized by taking

the entire procedure online so that the recommendations enumerated during
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the audits are available for the next audit. In this way, if a new safety auditor

will become well-versed with the points of previous audits.

24.A robust and updated online mapping system, portraying all the hazards

happening in the country can prove to be an aide in conducting the safety
audits. A GIS- based system can be developed mapping all the hazards
occurring in the industries containing all the information about the incident,
which can be harnessed to make proper evaluations. This information can
also be shared by the administrative authorities so that a prompt action can be

taken to minimize the damage caused by the accident.

. Guidelines on the Off Site Emergency Plans (for Concerned Authorities):

. The concerned authority (as identified in Column 2 of Schedule 5 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 (as
amended)) shall prepare and keep up-to-date an adequate off-site emergency
plan containing particulars specified in Schedule 12 (of the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 (as amended)) and
detailing how emergencies relating to a possible major accident on that site
will be dealt with and in preparing that plan the concerned authority shall
consult the occupier, and such other persons as it may deem necessary.

. For the purpose of enabling the concerned authority to prepare the off site
emergency plan the occupier of an industrial activity / isolated storage shall
provide the concerned authority with such information relating to the industrial
activity under his control as the concerned authority may require, including the
nature, extent and likely effects off-site of possible major accidents and the
authority shall provide the occupier with any information from the off-site
emergency plan which relates to his duties under rule 13 (of the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 (as amended)).

. In the case of a new industrial activity, before that activity is commenced, the
concerned authority shall prepare off site emergency plan.

. The concerned authority shall ensure that a rehearsal of the off-site

emergency plan is conducted at least once in a calendar year.
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All districts having major hazard installation should have an off-site
emergency plan.

The off site emergency plan should be updated from time to time, especially
when a new process is started or new units are established.

An off site emergency plan should have the following important components :

i.  Aims & Objectives of the Plan
ii.  Planning Team
iii. Hazard Analysis and Quantification
iv.  Assessment of Capabilities
v. Information regarding relevant past incidents / anticipated
incidents.
vi.  Authorities for responding
vi. Names and addresses of the key personnel with contact
numbers for emergency assistance
viii. Response components viz. Control Room, Communication
amongst responders, Warning System/Emergency Notification ,
Public information, Resources Mobilisation and Management,
Health and Medical Response, Public protection including
evacuation, firefighting and rescue plans, law and order,
ongoing incident assessment.
ix.  Containment, clean up and disposal,
X.  Mechanisms for plan testing and updating, community

awareness, preparedness and training.

E. Guidelines on Safety Audit:

1.

2.

The safety audits should be conducted by the competent agency to be
accredited by an Accreditation Board to be constituted by the Ministry of
Labour and Employment, Government of India in this behalf and in absence of
such Accreditation Board by a competent agency approved by Chief inspector
of Factories.

The qualifications and experience of safety auditor should be as per extant

rules.
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3. The safety auditor carrying out the safety audit under Rule 10 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989
(MSIHC Rules, 1989) shall bring out the status of compliance by the occupier
in his safety audit report in addition to the compliance of provisions of the
MSIHC Rules, 1989 (as amended from time to time) and the state CIMAH
Rules. A copy of the safety audit report to be forwarded by the safety auditor
to the concerned authority as identified under schedule 5 of the MSIHC Rules,
1989.

4. The audit should be carried out as per IS 14489:2018 — Code of Practice on

Occupational Safety & Health Audit (as amended time to time).

5. The broad areas to be covered in the Safety Audit should be:

Vvi.
Vil.

viii.

Occupational Health and Safety Management

Physical, Mechanical and Electrical Hazards and their Control
Measures

Chemical Hazards and their Control Measures

Fire and Explosion Hazard and their Control Measures

Industrial Hygiene/Occupational Health

Accident/Incident Reporting, Investigation and Analysis.

Emergency Preparedness (On-Site/ Off Site)

Safety Inspection

6. The Objectives of Safety Audit should be :

Vi.

Vii.

To examine the existing procedures, system and control measures for
hazards.

To assess the adequacy of hazard identification.

To identify potential hazards not covered by the existing safety
systems, procedures and practices.

To identify the adequacy of the control measures put in place by the
occupier.

To bring out any deviation from the set procedures and statutory non-
compliance.
To recommend improvements for better effectiveness of the existing

safety system, procedures & practices and also other measures of
hazards control.
To recommend system, procedure and control measures for identified

hazards.
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To study compliance with statutory provisions and relevant codes of
practice and recommend actions to be taken, wherever there is non-
compliance.

To identify the compliance with the provisions under these guidelines.
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GLOSSARY

Authority means an authority mentioned in Column 2 of Schedule 5 of
the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

(as amended).

Export with its grammatical variations and cognate expression, means

taking out of India to a place outside India.

Exporter means any person under the jurisdiction of the exporting country
and includes the exporting country, who exports hazardous chemical.

Hazardous Chemical means:

i. any chemical which satisfies any of the criteria laid down in Part | of
Schedule 1 or listed in Column 2 of Part Il of Schedule 1 of
the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 (as amended);

i. any chemical listed in Column 2 of Schedule 2 of
the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 (as amended) ;

iii.  any chemical listed in Column 2 of Schedule 3 of the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 (as

amended) .

Import with its grammatical variations and cognate expression, means

brining into India from a place outside India.

Importer means an occupier or any person who imports hazardous

chemicals.

Industrial activity means an operation or process carried out in an
industrial installation referred to in Schedule 4 involving or likely to involve
one or more hazardous chemicals and includes on-site storage or on-site
transport which is associated with that operation or process, as the case

may be or isolated storage or pipeline.
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Isolated storage means storage of a hazardous chemical, other than
storage associated with an installation on the same site specified in
Schedule 4 of the Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989 (as amended) where that storage involves at least
the quantities of that chemical set out in Schedule 2 of the Manufacture,

Storage and Import of Hazardous Chemical Rules, 1989 (as amended).

Occupier with its grammatical variations and cognate expression, means

the person controlling the industrial activity or isolated storage.

Chemical accident means an accident involving a fortuitous, or sudden
or unintended occurrence while handling any hazardous chemicals
resulting in continuous, intermittent or repeated exposure to death, or
injury to, any person or damage to any property but does not include an
accident by reason only of war or radio-activity.

Major accident means an incident involving loss of life inside or outside
the installation, or ten or more injuries inside and/or one or more injuries
outside or release of toxic chemicals or explosion or fire or spillage of
hazardous chemicals resulting in on-site or off-site emergencies or
damage to equipment leading to stoppage of process or adverse effects

to the environment.

Major Accident Hazards installations means - isolated storage and
industrial activity at a site handling (including transport through carrier or
pipeline) of hazardous chemicals equal to or, in excess of the threshold
guantities specified in, Column 3 of schedule 2 and 3 [of the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 (as amended)]

respectively.

Pipeline means a pipe (together with any apparatus and works
associated therewith) or system of pipes (together with any apparatu
s and work associated therewith) for the conveyance of a hazardous
chemical other than a flammable gas as set out in Column 2 of Part Il of

Schedule 3 of the Manufacture, Storage and Import of Hazardous
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Chemical Rules, 1989 (as amended)at a pressure of less than 8 bars

absolute; the pipeline also includes inter state pipelines.

Site means any location where hazardous chemicals are manufactured or
processed, stored, handled, used, disposed of and includes the whole of
an area under the control of an occupier and includes pier, jetty or similar

structure whether floating or not.
Threshold quantity means:

i. in the case of a hazardous chemical specified in Column 2 of
Schedule 2 of the Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 (as amended), the quantity of
that chemical specified in the corresponding entry in Columns 3
and 4;

ii. in the case of a hazardous chemical specified in Column 2 of
Part | of Schedule 3 of the Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 (as amended) , the quantity of
that chemical specified in the corresponding entry in Columns 3
& 4 of that part;

iii. in the case of substances of a class specified in Column 2 of
Part Il of Schedule 3 of the Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 (as amended); the total
guantity of all substances of that class specified in the

corresponding entry in Columns 3 and 4 of that part.

Industrial pocket means any industrial zone ear-marked by the Industrial
Development Corporation of the State Government or by the State

Government.
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 60/2021
(With report dated 17.04.2021)

In re: News item published in The Hindu dated 23.02.2021 titled
“Two dead, S5 missing in fire at UPL Plant”

Date of hearing: 11.06.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent: Mr. Raj Kumar, Advocate for CPCB
Mr. Ankit Virmani, Advocate and Ms. Manasi Kumar, Advocate for
UPL Ltd.
Mr. R.R. Vyas, RO, GPCB

ORDER

Introduction and procedural history

1. Proceedings have been initiated in the present matter on the basis
of the media reports dated 23.02.2021 published in ‘The Hindu’ under
the heading “Two dead, 5 missing in fire at UPL plant”.! It is reported
that fire broke out at 1.35 am on February 23 at UPL Ltd (United
Phosphorus Ltd) after a blast and major fire at the company’s Jhagadia
plant which claimed two lives and injured 26. Five labourers are still
missing. The unit was shut since February 5 for a planned annual boiler
inspection. The Labour and Employment Department of Gujarat

Government issued closure notice to the unit. The unit was directed by

https://www.thehindubusinessline.com/news/national/fire-breaks-out-at-upls-jhagadia-plant-in-
gujarat/article33910072.ece
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the Gujarat Government to pay ex-gratia compensation to the next of the
kin of the deceased workers. The report also gives version of the company
that there was no chemical reaction as the plant was shut. Fire may have
been caused due to fire/explosion in the solvent which could have been

caused due to electric short circuit.

2. The matter was earlier considered on 25.02.2021 and it was found
necessary to require status of compliance of the Manufacture, Storage
and Import of Hazardous Chemical Rules, 1989 (“the 1989 Rules”) and
Chemical Accidents (Emergency Planning, Preparedness and Response)
Rules, 1996 (The 1996 Rules) with a view to determine steps required to
be taken for compensating the victims and restoration of the
environment and preventing such occurrences in future. While issuing
Notice to the UPL Ltd., Jhagadia, District Bharuch, Gujarat, Director,
Industrial Safety and Health (DISH), Gujarat State PCB, CPCB, District
Magistrate, Bharuch and the MoEF & CC, the Tribunal constituted a four
Member Joint Committee comprising of the CPCB, State PCB, DISH and
the District Magistrate, Bharuch. The Tribunal also noticed that in the
recent past, 12 other incidents had taken place and it has been found
that in most of the cases the safety norms have been breached in

operating the industrial activities.

3. The observations in the said order are quoted below:-

“2.  Above information gives rise to a substantial question of
environment relating to compliance of the Manufacture, Storage and
Import of Hazardous Chemical Rules, 1989 (“the 1989 Rules”) and
Chemical Accidents (Emergency Planning, Preparedness and
Response) Rules, 1996 (The 1996 Rules), which have been framed
under the Environment (Protection) Act, 1986 (EP Act), falling in
schedule to the NGT Act, 2010. It is thus necessary to determine the
above question and if necessary, award relief under Section 15 of
the NGT Act to the victims and for restoration of the environment
after determining the liability of the persons engaged in such activity
as well as role of the statutory regulators in failing to prevent the
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same. Further question is preventive measures to avoid recurrence of
such incidents in future in such activities.

3. Since the report shows that the unit is engaged in
manufacture of chemicals attracting Manufacture, Storage and
Import of Hazardous Chemical Rules, 1989 (“the 1989 Rules”)
requiring preparation of onsite and offsite plan and conducting of
mock drills and as per law laid down in M.C Mehta v. Uol & Ors.2,
principle of ‘Absolute Liability’ is attracted in such cases to
compensate the victims of such accidents as well as to compensate
the environment, it is necessary to ascertain the cause of the
incident, the extent of damage caused, the extent of
compensation required to be paid for damage to the
environment as well as for loss of lives, for the injuries and
steps required to be taken for preventing any such occurrence
in future on the same pattern as the Tribunal has dealt with
such accidents in the recent pasts.

2 (1987) 1 SCC 395

3

ii.

iii.

iv.

vi.

vii.

viii.

Order dated 01.06.2020, relating to incident of gas leak dated 07.05.2020 in LG
Polymers India Pvt. Limited at Vishakhapatnam, resulting in death of 11 persons and
injuries to more than 100, apart from other damage (OA No. 73/2020, In re: Gas Leak
at LG Polymers Chemical Plant in RR Venkatapuram Village Visakhapatnam in Andhra
Pradesh);

Order dated 03.02.2021, relating to incident dated 03.06.2020 in a chemical factory,
Yashyashvi Rasayan Pvt. Ltd. at Dahej, District Bharuch, Gujarat resulting in deaths
and injuries and other damage (OA No. 85/2020) (Earlier OA 22/2020) (WZ), Aryavart
Foundation through its President vs. Yashyashvi Rasayan Pvt. Ltd. & Anr.);

Order dated 06.08.2020, in relation to incident of oil well blow out on 27.05.2020 at
Baghjan in the Tinsukia District of Assam resulting in deaths, injuries and damage
to the environment (OA No. 43/2020(EZ), Bonani Kakkar vs. Oil India Limited & Ors.).
Orders dated 06.07.2020 and 22.12.2020, relating to incident dated 30.06.2020 on
account of gas leakage at Sainor Life Sciences factory at Parawada in industrial area
on the outskirts of Vishakhapatnam (OA No. 106/2020, News item published in the
local daily “Economic Times” dated 30.06.2020 titled “Another Gas Leakage at Vizag
Factory kills two, critically injures four...”);

Orders dated 08.07.2020 and 22.12.2020, dealing with the incident dated 01.07.2020
resulting in death of 6 person and injury to 17 due to blast of boiler in M/s Neyveli
Thermal Power Station (NLCIL), Cuddalore (OA No. 108/2020, News item published in
the “Indian Express” dated 01.07.2020 titled “Tamil Nadu Neyveli boiler blast: 6 dead,
17 injured”) and,;

Orders dated 23.07.2020 and 22.12.2020, in relation to incident of fire engulfed the
chemical plant of Visakha Solvents Ltd, Vizag on 13.07.2020 at Ramky CETP
Solvents building in Pharma City resulting in injuries (OA No. 134/2020, News item
published on 13.07.2020 in the local daily named “India Today” titled “Massive fire
engulf Vizag chemical plant, explosions heard, injuries reported”).

Order dated 18.12.2020, in relation to incident of explosion in a plastic recycling
factory at Sujapur in Malda on 1.12.2020 resulting in death of six persons, including
two minors and serious injuries to four persons (OA No. 272/2020, News item
published in the “Times of India” dated 20.11.2020 entitled “Six killed as blast tears
through Malda Plastic recycling factory”).

Order dated 18.12.2020, in relation to incident of methane gas leak in a sugar
factory called Lokenete Bapurao Patil Agro Industries Ltd. in Mohol Taluka of Solapur
District, Maharashtra on 21.11.2020 resulting in deaths and injuries and other damage
(OA No. 274/2020, News item published in the “Indian Express” dated 23.11.2020
entitled “Maharashtra: Two Killed, eight injured in methane gas leak in sugar factory”).
Order dated 08.01.2021, in relation to Gas Leak in Agro Company (O.A No. 107/2020,
In RE: News item published in the local daily “Indian Express Sunday Express” dated
28.06.2020 titled “Gas Leak in Agro Company Claims life of one”)

Order dated 18.01.2021, in relation to News item published in Navbharat Times dated
24.12.2020 titled “Gas leaks in IFFCO Plant, 2 Officers dead” (O.A No. 04/2020, In re :
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4. While directing issuance of notice to the UPL Ltd., Jhagadia,
District Bharuch, Gujarat, Director, Industrial Safety and Health
(DISH), Gujarat, State PCB, CPCB, District Magistrate, Bharuch and
the MoEF & CC by e-mail, we constitute a four-member joint
committee comprising of the CPCB, State PCB, DISH and the District
Magistrate, Bharuch to give a report to this Tribunal. The nodal
agency for coordination and compliance will be the CPCB and the
State PCB. The committee may visit the site preferably within next
one week and give its report with reference to issues mentioned in
para 3 within one month by email at judicial-ngtwgov.in preferably
in the form of searchable PDF/OCR Support PDF and not in the form
of Image PDF. Simultaneously, the report may also be uploaded on
the website of the State PCB to enable the concerned stakeholders to
access the same and file their response, if any.

5. Except for visit to the site at least once, the Committee will be
free to conduct its proceedings online. It will be free to take the
assistance from any other expert/organization. The Committee may
suitably interact with the stakeholders and, apart from considering
the present incident, also consider remedial measures for preventing
such incidents in the area or by other establishments even beyond
the said area. The Committee may compile information about
existence and working of onsite and offsite plans in terms of 1989
Rules and conducting of mock drills and safety SOPs., number of
such units in the area and the carrying capacity of the area to
sustain the same. Since in the recent past, the Tribunal has dealt
with similar issues of industrial accidents resulting in deaths and
injuries and Expert Committees in some of such accidents have
given reports to this Tribunal, such reports may also be taken into
account by the Committee to the extent relevant.

Report of the fact-finding Committee and consideration

4. Accordingly, the Committee has filed its report on 17.04.2021. The
report shows that the Committee visited the site, interacted with the
personnel of the unit, calculated compensation and assessed the safety
preparations of the unit. Based on site visit and deliberations, the

Committee has given its findings on factual aspects of cause of the

accident and remedial measures by the unit and the regulatory

Xi.

Xii.

News item published in Navbharat Times dated 24.12.2020 titled “Gas leaks in IFFCO
Plant, 2 Officers dead”)

Order dated 11.02.2021, in relation to accident of toxic gas leak in Rourkela Steel Plant
in Orissa” (O.A. No. 09/2021, In re: News item published in The Indian Express dated
07.01.2021 titled “Four workers dead due to toxic gas leak in Rourkela Steel Plant”)
Order dated 16.02.2021, in relation to accident of Virudhunagar firecracker factory
blast (O.A. No. 44 /2021, In re: News item published in The News Indian Express dated
12.02.2021 titled “At least 19 dead in Virudhunagar firecracker factory blast, more than
30 injured”)
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authorities. The Committee has also made recommendations for

safeguards which need to be adopted to prevent such incidents in future.

5. The salient observations, conclusions and recommendations in the

report of the Committee are as follows:-

“5.1 Action taken by DISH

The officials of DISH received information over telephone at around
02:15 Hrs dated 23/02/2021 regarding the accident at unit-5 of
M/s. UPL Ltd, Jhagadia. The officials of DISH reach the site around
03:00 Hrs. DISH arranged additional fire tenders & ambulances
from nearby industries located in Jhagadia GIDC & Disaster
Prevention and Management Centre (hereinafter referred to as
‘DPMC’) located at Ankleshwar and Dahe;.

SDM & DISH has immediately served head-count notice on 23/02/2021
(Copy of the same is in Annexure - 4). The reply submitted by the unit is
in Annexure - 5. As per the reply, total 2 persons reported dead and 5
persons were missing.

DISH has also issued a letter on 23/02/2021, directing the unit to close
down the manufacturing activities in all plants within the premises. (copy
of the same is in Annexure - 6)

DISH has given breach of law remarks under schedule 19 part (2), Rule
102, para no. 5 of The Gujarat Factory Rules- 1963 dated 05/03/2021
to M/s. UPL Ltd (Unit-5). Based on the submissions by unit, DISH has
filed a criminal case against the occupier in the Additional Chief Judicial
Magistrate court at Jhagadia (Breach of law remarks by DISH is as
Annexure - 7 and reply by unit in this regard is attached in Annexure -
8).

5.2 Action Taken by Local Police

Jhagadia police station has registered the accidental death No. 6/2021
under section 174 of Criminal Procedure Code and prepared detailed
‘Panchnama’ of accidental location in vernacular language Gujarati
dated 23/02/2021 at accident site during 16:30 to 18:30 Hrs. As per
‘Panchnama’, death of three persons & missing of four persons is
reported. The investigation is still under progress.

5.3 Action Taken by GPCB

After the accident, a team of officials from GPCB, Ankleshwar reached
the place on 23/02/2021 at around 04:15 hrs. The officials of other
departments present at the site were; 1) Sub Divisional Magistrate,
Jhagadia, 2) Police officials, 3) Officers of DISH, 4) Officials of GIDC, 5)
Mamlatdar, Jhagadia.
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On reaching the site, visual inspection of the area surrounding the
unit was carried out considering the smoke emitted with plume
direction and firefighting activity. Considering the prevailing wind
direction during the accident from N-NE to S-SW, the GPCB
monitored Ambient Air Quality for Volatile Organic Compound
(VOC) and Hydrocarbons by a Handy VOC meter in the
downuwind direction of the location of the accident, which included
the village habitation (details included in Annexure-9). During the
monitoring VOC emission in prevailing wind direction was
measured having maximum level @ 12.6 ppm. VOC of @ 23.8 ppm
was measured outside the premises at the location, North of the
CM-257 plant. General hydrocarbon at two locations i.e. near the
main gate of the unit and at the back side of the unit ie. in the
downward wind direction it is observed @ up to 5 ppm. Based on
these monitoring results, the local authorities i.e. SDM, Jhagadia
& DISH decided that evacuation from nearby villages would not
be required. The GPCB also monitored Ambient Air Quality with
Respirable Dust Sampler (RDS) kept on the terrace of the Police
station, located near the premises of the unit during 09:00 Hrs to
17:00 Hrs. on 23/02/2021, which did not show about any
alarming situation.

There was generation of contaminated wastewater during the
firefighting  operations.  The  contaminated  wastewater
accumulated in the storm water drains (hereinafter referred to as
‘SWD’) within the premises of the unit and subsequently, was
observed flowing in dry GIDC storm water drain. The
contaminated wastewater in the GIDC SWD is observed entering
into a kutcha natural drain/trench starting near M/s Lanxess
India Put. Ltd. and the same was observed to have reached till the
portion of the natural drain/trench passing near village
Gumanpura. Samples of contaminated wastewater generated
during firefighting were collected from various locations within &
outside the premises. It was observed that contaminated
wastewater did not reach Boridra nalla, where this natural
drain/trench leads to. The Boridra nalla is also observed dry. The
unit was directed to collect the contaminated wastewater
generated during the firefighting, that was accumulated within the
premises and also that had flown outside the premises. Based on
the instruction, the unit has started lifting wastewater from drains
inside the premises and from the natural drain/trench by making
a temporary bund in the natural drain/trench passing near
Gumanpura Village. The wastewater was lifted, carried through
tankers and stored in the guard pond sump near the ETP within
the unit’s premises. The unit also carried out scraping soil from
natural drain at location i.e. near Gumanpura vilage road Bridge
and sent the dredged soil to TSDF site at BEIL Ankleshwar,
manifest copy of the same is attached in Annexure - 10. The unit
has submitted photographic evidence for lifting of wastewater and
dredging of soil.

GPCB carried out post-monitoring of the accident on 02/03/2021
to verify action taken by the unit. During this visit GPCB visited
the affected areas outside the premises (along with
representatives from M/s. UPL Ltd (unit-5), Jhagadia) which
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include the route of earlier flowing contaminated wastewater,
GIDC SWD leading to the natural drain and Boridra nalla. During
the visit the stretch of GIDC SWD and the natural drain was found
dry. One soil sample is also collected from above mentioned
location (area of dredging) near Gumanpura village road Bridge
location for analysis purpose. The detailed post monitoring
inspection report along with analysis of sample collected are
attached as Annexure - 9.

e Based on the inspection report dt: 23/02/2021, the GPCB issued
Closure Direction U/s 31 (A) of Air Act on 24/02/2021 (Annexure
- 11 ) to M/s UPL Ltd (Unit-5) with reference to the accident
occurred in CM-257 plant on 23/02/2021 at early morning hours
in the unit. The direction also includes interim EDC of Rs. 1 Crore
to be paid by UPL LTD (unit-5), which was subsequently paid by
the unit on 25/02/2021

5.4 Cause of accident as reported by the unit

The in-house investigation report submitted by the unit is attached as
Annexure-12, wherein based on the list of damaged equipment probable
cause of the accident was assessed by the unit. It was reported that
leakage of brine (Methanol Water Mixture) took place in the
reactor R-25001 which might have resulted in the triggering of
exothermic reaction and blast in the reactor. The unit has also
submitted a list of equipment, materials which were lost due to the
accident.

5.5 Interaction of committee with officials present at the time
of accident in the plant/unit.

During the first visit of the joint committee on 04/03/2021, the committee
interacted with Shri Vamshi Krishna, night duty officer to get his
narration about the accident. He informed that at the time of the blast he
was in his controlled room located near the main gate of the unit. In an
immediate response, he informed senior officials of the plant about the
blast and rushed to the location. According to him, the fire fighters
reached the location of the accident within 2 to 3 minutes and started
firefighting & rescue activities.

The committee also interacted during the visit on 09/03/2021, with Shri
Tejas Borse the shift in-charge of CM-257 plant present for night duty
(22/02/2021 - 23/02/2021) on the day of accident. Shri Tejas informed
that the plant was on shut down since 05/02/2021 and during the
night shift only basic housekeeping was carried out. All the process
parameters were under control and at around 01:45 Hrs when he was
at the shift in-charge cabin located in the ground floor of the plant, there
was a blast however, he could escape from the plant with minor injury.
As per his statement, neither knocking nor any indications nor any alert
was noticed there prior to the blast.
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During the interaction with the firefighting team, present on the day of
accident, it was informed by the team that the firefighting team started
using fire tender within 4 to 5 minutes however, one of the main fire
hydrant line near CM-257 plant was damaged due to blast and hence,
the portion was isolated before starting the fire hydrant system. The
portion of fire hydrant line located between the plant and tank farm was
also not approachable to operate, which had resulted in delayed start of
fire hydrant operation.

In addition to above, additional 18 fire tenders from nearby industries &
DPMC Ankleshwar and Dahej were used. Moreover, in addition to water
about 317 KL of foam was also used for controlling the fire. The fire was
controlled at around 6:30 hrs. however, the water hydrant system was
kept operational after fire control to cool down the structure till 8:30 hrs
on 23/02/2021.

5.6 Probable cause of accident as per the Joint Committee

Based on the above submission of the unit about the accident, various
study carried out by the unit for plant CM-257, HAZOP, safety audit
report, accident report from DISH, discussion with the representatives of
the unit and field visits, the joint committee draws following observations
and conclusions regarding cause of accident:

e The manufacturing process of clethodim was developed in-house
by the unit at laboratory level. Studies regarding safety and risk
at various stages before converting the lab scale study into kilo-
level and pilot-level were not conducted. The reaction conditions
maintained in a lab-scale glass reactor cannot be so easily
maintained in a plant-scale reactor. The unit has submitted lab
scale trial tech-pack documents wherein for an example, the
cooling medium used in the laboratory to maintain reaction temp
at 5 degree C was chilled water, while the one used in the plant
was methanol. An impact / safety aspect of such a change in
cooling medium (chilled water to methanol) was not studied during
the R&D trials in the laboratory.

e It was informed that the basic engineering and detailed
engineering of the plant for CM-257 was carried out in-house and
was erected and commissioned in October 2020. The reactor has
pressure variation from atmospheric reducing to 50 Torr(Vacuum)
and temperature variation of 10 to 50 deg centigrade. As per the
P&ID submitted by the unit for stage-I, “the P&ID was issued for
approval/ Engineering on 02/03/2019”. Considering the above it
is understood that the P&ID and detailed engineering was carried
out by the unit for manufacturing of CM-257 in 2019. Later on, it
was also explained by the unit that construction of the plant for
the production of Clomazone and Mesotrion and was initiated
during May 2019, then subsequently by Jan 2020 there was no
demand for the said products hence, the plant was converted for
the production of clethodim/ glufosinate/ glyphosate by Change-in-
product mix permission which contradicts the submission of the
unit regarding the commissioning of plant.

30



Page No. 66

The product developed at R&D stage is further studied and
reviewed at various stage like pilot stage and further scale up at
design and execution stage for assuring safety during commercial
production. During these stages, various data and information are
being collected, which require to set design parameters and safety
aspects, for engineering design and its execution. Moreover, these
data are very essential to design safety instrumentation for the
process and are also required for HAZOP study, HAZAN,
Qualitative & Quantitative Risk assessment studies and for
thermal stability study in case of exothermic reaction. Reports
regarding thermal stability, reactivity and other process hazards
which may be envisaged at various stages of process is not
available with the unit.

HAZORP study has not covered the design data and operation data
of this process such as process hazards pertaining to the
exothermic reaction, run away reaction, thermal stability of the
product at various stages, impact of utility services leakages,
reaction between the reactants and the heating/cooling fluid,
imbalance of stoichiometric quantities of various reactants in the
reactor, deviation from defined storage conditions for various
intermediate stages, mal-function of any instruments, chemical
stability of the product at various stages like intermediate and
finished stage, etc. These may have resulted in oversight of
various process hazards which may occur as a dangerous
occurrence like explosion, fire etc.

As a part of safety and process requirements, the plant was
having a DCS control system with multiple temperature, pressure,
and level sensors for different rectors. During discussion it is
gathered that there were no distress signals before the
blast in the DCS system. It is strange that none of the
sensors provided for the R-25001 reaction vessel gave any
prior distress signals about increase in levels of
temperature or pressure due to leakage of methanol and
its reaction with ETB mass which might have resulted in
increase in temperature as claimed by the unit.

The unit submitted photographs showing complete damage of the
DCS system of CM-257 plant and hence no sensor data could be
recovered. Moreover, it was informed that the unit does not
have a central DCS centre. Thus, it appears that the
systems provided on R-25001 were not adequate in terms
of type of sensors, its range, its MOC, DCS data
transmission facility to central DCS control etc. Central
DCS system, if provided by the unit, would have given very
valuable information about changes in the process
parameters (temperature, pressure, leakages etc.) which
might have occurred resulting in the accident.

The unit informed that the plant was under planned shutdown
(due to boiler shutdown) and the reason for keeping the material
(about 8.50 MT of ETB) in intermediate stage in the reactor no.
R25001 of CM-257 plant was not justified by the unit. The unit
has submitted various work permits of the plant as evidence of
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shut down. In general, during planned shutdowns for any
chemical industry, it is a general practice that the reactors with
products at intermediate stages are safely emptied and stored in
safe conditions, depending upon the reactivity study/ instability
study etc. and defined Standard Operating Procedures are in
place for such shutdown and safe startup activities. However,
such a study report or defined standard operating procedure
(SOP) for safe start-ups and safe shutdown (emergency and
planned) are not prepared by the unit.

The unit has carried out a safety audit from a third party namely
M/s Naik & Associcates, Surat. The safety audit report though
mentions about the audit carried out for CM-257 plant in page
no.08, however, the process detail, manufacturing detail about
CM-257 plant is not mentioned in the “Chapter 6 Process and
Hazard Information” of the report. Also, detailed about the name
of vessel and its location is not mentioned in the report in the
section 6.3 - Operational and process hazards with control. As per
details of chemical stored in the unit, the actual total stored
quantity of toluene, n-Hexane and Methanol exceeds 143 kl
(storage permission from PESO to the unit). However, the safety
audit report does not mention any observation regarding
exceedance in stored quantity beyond permission limits of
PESO. Thus, the safety audit carried out by the unit shows
gaps and needs to be carried out again by a competent
agency, accredited by an Accreditation Board as per Rule
68 j para 9 of the Gujarat Factory Rules, 1963.

The unit has informed that many of the chemicals are recovered
and the same will be disposed at Common Facility for
incineration. One of such recovered chemicals was ETB stored in
Tank T-25002 at ground level vertically below R-25001. It was
informed that entire quantity (about 9000 kg) of ETB was
recovered after the accident and emptied and stored in 9 tanks
(each of capacity about 1 T). Thus, the blast in the reactor due to
trigger of temperature in the reactor where ETB was kept at
intermediate stage cannot be justified as ETB stored in T-25002
could survive an explosion and significantly high ambient
temperatures without catching fire or explosion.

The committee has also collected design details of R25001 from
the unit and using the information provided, an attempt is made to
calculate the internal pressure built-up/developed responsible for
the blast in such a reactor.

Calculation of internal pressure required for explosion of
the reactor:

Information provided by the unit:

Reactor No. R25001 (Stage I reactor, wherein the blast took place)
Reactor diameter = 2250 mm,

MOC: SS 316L, and

Wall thickness: 12 mm,

Considering the yield strength of SS 316L = 475 MPa (normally
450-500 MPa) and
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Causes of pressurization of such reactor and its failure can be due
to:

(1) Circumferential stress = pD/ 2,

(2) Longitudinal stress = pD/4t, and

(3) Shear stress = pD/ 4t or pD/ 8t.

Here, D=diameter of cylinder, p = internal pressure, and

t=thickness of wall.

Substituting details of reactor in above equations, the minimum
internal pressure found for circumferential stress is 5.07 Mpa
(51.7 kg/cm?). If such minimum internal pressure is considered to
be developed in the reactor and resulted in the blast, development
of such a high pressure cannot be instantaneous and without any
warning signal unless, either the DCS system was bypassed or
non-working or the sensors provided were not adequate in terms
of range, specification, safe to give the warning signal. Moreover, it
was informed that the reactor is equipped with a vent after
scrubber and thus it is not convincing that at a very high internal
pressure in the reactor, no fumes/liquid/gas got vented through
this vent, releasing the internal pressure and preventing the
explosion.

Based on above mentioned observations it can be concluded
that the probable reason for the accident i.e. leakage of
methanol in the intermediate stage and reaction of
methanol with ETB as considered by the unit may be
logical in terms of reaction chemistry. However, sudden
blast in the intermediate stage of reactor, when the reactor
was not in operation and that too after about 18 days,
without any sign of abnormality in terms of level,
temperature or pressure indicators in DCS, indicates
ineffectiveness of safety system provided or assessed by the
unit for the plant CM-257. Thus, serious lapses in terms of
safety study, reactivity study, compatibility test,
development of standard operating procedure for planned
and emergency shutdown, storing intermediate stage
product during shutdown, gaps in HAZOP, safety audit,
inadequacy of sensors provided for the reactor might have
resulted in the accident.

6. ENVIRONMENT DAMAGE ASSESSMENT

The joint committee conducted visits to the unit and affected areas
on 04/03/2021 and 09/03/2021. During the visits the committee
also inspected the portion of natural drain from where, the unit
had dredged soil and collected the samples of soil as detailed
below:
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Table 5: Details of samples collected by joint committee on
04/03/2021

Sampling point

W-1 | Small patch of Wastewater observed in natural drain leading to in
Gumanpura village (Lat: 21.6741970, Long: 73.1139060)

W-2 | Wastewater collected from outside and stored in ETP guard pond of UPL Ltd.

H-1 | Soil sample collected near Gumanpura village road bridge
(Lat:21.674989, Long:73.113248) at nallah

H-2 | Soil sample collected near Gumanpura village road bridge

(Lat:21.6741970, Long:73.1139060)

H-3 | Soil sample collected near Gumanpura village
(Lat:21.6790079, Long:73.1074349)

H-4 | Soil sample collected near Gumanpura village road bridge
(Lat:21.6723874, Long:73.1165128)

H-5 | Reference soil sample near Gumanpura village bridge

(21.672544, 73.116402)

Analysis reports of the above mentioned samples collected by the
committee are attached as Annexure- 9.

e It was informed to the committee that the wastewater during
firefighting reached a point up to location H3 (as shown in google
image above) falling under revenue land of Gumanpura village
area and had not reached to Boridra Nalla. The entire stretch of
the natural trench/drain including Boridra nalla was dry before
the accident.

e During the visit on 04/03/2021, it was observed that the unit had
dredged the top layer of the soil in the natural trench/drain
passing near Gumanpura village and as reported, 19 MT of
contaminated soil was disposed to CHWTSDF, a scientific landfill
site. It was also informed that the wastewater was lifted from the
bridge on the natural drain near Gumanpura Village by
constructing a temporary bund.

e The wastewater was transferred to a guard pond inside the
premises of the unit. A sample of waste water from the guard
pond was also collected during the uvisit. It was informed that
about 3000 kl of wastewater from inside and outside was
collected back.

The soil samples collected from the dredged drain/trench were analysed
for various parameters. From the analysis reports of the soil samples, It
is found that the TOC in the soil sample varies from 0.0357 to 0.168
gm/kg. The soil sample (H5) was collected as reference from the ramp
used by the unit for movement of tankers near Gumanpura village bridge
as the same was not yet dredged and disposed off by the unit. Higher
concentrations of almost all measured parameters were found in the
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sample collected from Location H5 as compared to other soil samples.
The unit needs to collect and dispose of the soil from this location to
CHWTSDF site.

The analysis result of the sample is provided in Annexure — 9.

The accident was assessed in terms of the damage caused to the
environment. Based on the information submitted by the unit about the
accident, meteorological data, list of chemicals with quantity lost during
accident, analysis of samples and considering the steps taken thereafter,
by the unit, the components considered by the committee for calculating
damage to the environment are mentioned in the subsequent
paragraphs.

The damage caused to the environment is evaluated based on air, water
and soil components considering the probable impact, steps taken by the
unit to restore the same.

6.1 Meteorological data on 23/02/2021

Actual meteorological data obtained from M/s. DCM Shriram Alkalies
Ltd., Jahagdia situated adjacent to the accident site during the period of
accident on 23/02/2021, indicates average wind speed is @ 2.77 km/h,
predominant wind direction is from N-NE to S-SW, Avg. Temperature 23
0C., humidity 52.72 % etc.

Although the prevailing predominant wind direction during the two days
period ie. from the 2223/02/2021, was from West to East, the actual
predominant wind direction observed as per the tabular meteorological
data for the period during which the fire accident continued i.e. 1:46 hrs
to 6:30 Hrs on 23/02/2021 as from N-NE to S-SW direction.
Meteorological data on 23/02/2021 is attached in Annexure - 14.

6.2 Air Component

The unit has submitted a list of chemicals with quantity lost due to
accident on 23/02/2021 early morning hours. The committee has
referred to the methodology adopted for calculation of total quantum of
chemicals converted using stoichiometry to various components of all the
chemicals which were reportedly lost except for Toluene at various
stages and ethanol water mixture. Portion of Toluene is considered bumnt
and remaining emitted as VOCs from the surface of the flowing water.
Accordingly, evaluating damage for air components, two factors were
considered i.e. complete combustion of chemicals and emission of VOCs
due to toluene.

6.2.1 Estimation of amount of Toluene vaporized

The wvolatile organic compound such as toluene having low water
solubility will be volatilized in air. After the accident, severe smell of
toluene was felt by the people at and around the site. The volatility of a
volatile organic liquid from a surface depends on vapour pressure of
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compound, wind speed, and the ambient temperature. Since the specific
gravity of toluene is less than water, the undissolved toluene will float on
the surface of water.

The volatility of a volatile organic liquid from a surface may be estimated
by the following method.

Organic compound volatilized (kg/h/m?) = 0.00116xMWxPxWoe2s  Equation. 1

(Source: Evaporation Rate of volatile liquids, USEPA, 1989)

Where, W = wind speed in ft/min, P = vapor pressure of compound in
inch Hg, MW = molecular weight of compound in gram.

Considering a wind speed of 0.5 km/h (27.9 ft/ min) near ground surface
corresponding to the wind speed of 2.5 km/h at 10 m at the time of
accident, vapor pressure of toluene as 28 mm Hg (1.12 inch Hg) at 25
deg C, and molecular weight of toluene = 92 g/ mole, equation (1) predicts
the rate of toluene volatilization as 0.95 kg/h/m?, respectively.

Estimation of the total surface area from where volatilization occurred
can be obtained by calculating the surface area of drains as under:

1. Total length of GIDC drains carrying fire-fighting water
around unit = 700 m, average width 1.0 m, hence surface
area = 700 m2

2. Total length of katchcha drains wherein fire-fighting water
flowed = 3900 m of average width 1 m, hence surface area
= 3900 m?.

Thus, total surface area from where toluene can volatilize =
4600 m2.

Considering toluene volatilization rate of 0.95 kg toluene/h/m?2,

The total mass of toluene volatilized would be 4370 kg/ h.

The total time for volatilization is difficult to predict since all the
drain surface area does not become occupied at once. The
committee has considered 2 hours for estimation of calculating
quantum of toluene, which gives amount of toluene volatilized =
8740 kg. Such vapours of hydrocarbon can produce radicals and
secondary pollutants in the sunlight which could be potentially
hazardous. Thus for combustion calculation remaining quantum of
toluene 18260 kg is considered.

e Combustion of chemicals may have led to generation and release
of various gaseous pollutants such as sulfur dioxide (SO2),
hydrogen chloride (HCI), oxides of nitrogen (NOx), carbon di-oxide
(CO2) etc from the chemicals lost during the blast and subsequent
fire in the unit. The moles of chemical compounds were considered
to calculate the mass of gaseous emissions as shown in Table
below.
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Table 6:Calculation of Gaseous emissions due to combustion
of chemicals during the accident

Chemical [Quantity| U™ [ i | ¢ | N | o | s | c1]|coz, kg| so2, | No2, | Hay,
Considered
formula |[Lost moles kg kg kg
for
calculation,
kg
C6H120S 8500 8500 6439 6 | O] 1] 1] 0] 17000 | 4121 74 0
C6H15N 112 112 1.60 4 111]1]0]0 282 0 0 0
C2HS5SH 1000 1000 16,13 2 O] O] 1]0O0 1419 1032 605 0
C6H13N 1302 1302 13.15 | 6 110]0] 0] 3472 0 0 0
C7HS8 27000 18260 19848 7 | 01 O] O | O |61131.9 0 0 0
C16H2405S | 3666 3666 11.18( 16 | 0| 5| 1| 0| 7868 715 0 0
C16H2405S 712 712 217 |16JOo]5([1]fO0 1528 139 4472 0
C3H60ONCL.H| 14000 14000 97.22 | 3 1111 (2] 12833 | 6222 | 4472 | 7097
C3H60ONCL.H| 14000 14000 97.22 | 3 1111212833 | 6222 0 | 7097
C2H50H 1500 750 12,10 2 O] 1] 0] O 1065 0 0 0
Total gaseous emissions in kg 119431. 18452 9623 |14194

6.2.2 Estimation of Environmental Damage compensation due to
release of gaseous emissions

To estimate the damage compensation due to air pollution, the
methodology employed by the Committee constituted in case of
Yashashvi Rasayan Put. Ltd., Dahej (OA NO. 22 of 2020), was adopted.
The damage values per ton of SO2, NOX, HCI, and CO2 were taken as
(Rs. in Lakh) 2.1989, 2.1729, 0.2189, and 0.0225 per MT of gas,
respectively. No such damage value for the release of toluene is available
to the best of Committee’s knowledge. Therefore, considering the risk
of production of secondary pollutants in air due to toluene
vapour, a damage value of Rs. 2.1989 lakh per MT of toluene
vapor (maximum value among SO2, NOX, HCl, and CO2) is taken
as damage value of toluene. Based on these Damage values, the
total damage cost due to air pollution caused by fire and
explosion is estimated as shown in below table.

Table 7: Estimation of Damage value due to Air pollution caused
by fire

Toluene
. SO2 NOx HCI CO2
Air pollutant, MT vapor
18.452 9.623 14.194 | 119.432 8.74
15
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Damage value, Rs. In 2.1989 2.1729 0.2189 | 0.0225 2.1989

Damage value, Rs. In Lakh 40.57 20.91 3.11 2.69 19.22

Total Damage value, Rs. in Lakh : 86.51

Thus total amount of Rs. 86.51 lacs is calculated for
environmental damages for air component.

6.3 Water and Soil Component

The explosion at UPL caused damage to all the compartments of
environment emission/ discharge of pollutants. Explosion followed by fire
led to combustion of other chemicals and intermediates stored in the
plant. The water used for fire-fighting contained foam used for fire
fighting and the unburnt chemicals which flowed through GIDC drain
from the premises to a point near M/ s Lanxess followed by the katchcha
drain/trench (after M/s Lanxess) and eventually accumulated on open
land as the wastewater reportedly did not reach any natural water
bodies (Boridra Nallah).

The committee calculated the firefighting water required and subsequent
steps taken by the unit to calculate the damage to the environment for
the water component.

6.3.1 Damage to Water Environment

Estimation of the amount of water used for fire-fighting

The unit informed that during fire fighting 18 numbers of 1” diameter
and 3 numbers 3” diameter nozzle fire hydrants respectively with water
pressure in the hydrant maintained at 6-7 kg/cm? were used.
Considering co-efficient of discharge “Cd” of fire hydrant nozzles varies
between 0.7-0.9 depending on the type of nozzle.

The discharge per nozzle can be given as,
Q=Cdx(rt/ 4)x D>x\(2gH)

Where, Q = flow in m3/sec, D = diameter of nozzle in m, H = water
head in m.

Taking value of Cd = 0.8, and water head of 60 m, the flow of water
by one 17 (25 mm) and one 3” (75 mm) water hydrant nozzles will be
0.0134 m3/s (48.24 m3/h) and 0.121 m3/s (435.6 m3/h),
respectively. Thus, calculatedly the total water discharged from all
the fire hydrants (18 nos. of 1” and 3 nos. of 3” diameter) will be
approximately 2175 m3/h

Considering 6 hours of operation of fire hydrants total amount of
water used for fire fighting will be: ~13000 KL (As per the
information provided by the unit, the fire hydrants were operated
for 6 hours)
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GIDC drainage network are blocked for all seasons except monsoon
and to monitor the same CCTV camera focused at the drain near
M/s Lanxess India Put. Ltd. was provided. GIDC has concrete
drainage network from the unit till the exit point of the GIDC drain
after crossing M/s Lanxess India Puvt. Ltd. The GIDC drain is
subsequently meeting an open kachcha drain/trench leading to
Gumanpura village area. The committee has obtained CCTV Footage
from the M/s Lanxess India Put. Ltd.and the time duration when the
dry drainage network of GIDC Jhagadia near M/s Lanxess India
Put. Ltd. has recorded flow, was considered by the committee.

e [t may be seen that the flow started in the GIDC storm water drain at
6 AM (~4 hours after the accident) and continued until 3 PM. The
GPCB officers at the time of visit observed that the average flow
velocity in the drain was 0.75 — 1.5 m/s and depth of flow 0.2 — 0.4
m. Taking the average width of cross section of water flow as 1 m,
and considering average values of water depth and flow velocity, the
total quantity of water flowing in the storm water drain would be
approx. 10000 KL. As per report prepared by GPCB on 23/02/2021,
wherein it is mentioned that the contaminated wastewater from the
unit was found flowing downstream to a location in the Gumanpura
village but did not reached to Natural Drain Boridra nalla.

e Based on instructions of GPCB, the unit later on, blocked the drain
and started lifting fire-fighting water from the drain near Gumarnpura
village on 23/02/2021. The unit reported that about 3000 KL water
was lifted from UPL drains and GIDC drain and stored in the Guard
pond within the unit. The water lifting work was reportedly completed
on 24/02/2021. Thereafter the unit has started dredging of soil and
lifting of soil from the area. The work of soil dredging and lifting was
reportedly completed on 25/02/2021. Considering the lifting of 3000
KL runoff water by the unit about 10000 KL of fire-fighting runoff
water out of total estimated quantity of 13000 KL, went to the natural
drain/trench, further going all the way to Gumanpura village, about
5.7 km away from the unit (as per the Google earth image).

The unit provided a list of chemicals lost during the accident as shown in
Table 1. These chemicals are highly flammable and it was assumed that
most of these chemicals would have been burnt during the fire. Howeuver,
runoff of firefighting water sample collected by GPCB on 23/02/2021
and the sample of wastewater from guard pond collected by the joint
committee on 04.03.2021 reveals that the wastewater has concentration
of organics in terms of COD (1272-1932 mg/L) in addition to various
other monitored parameters.

When fire-fighting water containing such chemicals is released in to
natural environment, there are following possible fates of such chemicals

1) The chemical dissolved in fire-fighting water can percolate in the
soil causing land pollution and may contaminate groundwater

2) A part of volatile chemicals (such as toluene which is less soluble)
volatilized in air and cause air pollution, and
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Considering lifting of firefighting water from natural trench and
subsequently dredging of wet soil from the drain/trench and
disposal of contaminated soil to CHWTSDF site (about 19 MT wet
soil) by the unit, monitoring results of soil samples collected from
the drain/trench on 04/03/2021, the committee is in view that
the unit has taken possible steps however environmental damage
due to spillage of contaminated runoff water cannot be ruled out.

The damage caused and the level of impact due to organic
pollutant released is evaluated in monetary terms by the
committee by considering two factors

the waste of natural resources ie. fresh water used for fighting
and cost of treatment of the wastewater generated as per the
prevailing treatment cost as charged by the common effluent
treatment plants (CETPs) and

Liability towards the environmental damage due to spillage of
contaminated runoff water.

The total compensation towards environmental damage due to the
discharge of fire-fighting water contaminated with hazardous
chemicals (approx. quantity 10000 kL, COD 1272-1932 mg/L) is
calculated in below table.

Table 8:Calculation of Environmental Damage

Valuation of
environment
al damages
due to
release of
organic load
in the
wastewater

Rate of freshwater
in the Jhagadia
GIDC

+

Treatment cost of the
contaminated wastewater
generated from fire fighting

Liability and
Remediation Cost
in case of a  Fire
accident leading
to spillage  of
hazardous waste/
contaminated
runoff water*

Rs. 40 per kIl x
13000 kl = Rs.5.2 lac
(Rs. 40 per kl GIDC
water supply

charge)

Rs.80 per kI x 10,000 ki

= Rs.8 lac

(Rs. 80 per kl CETP treatment
charge for COD concentration
of 2000 mg/])

Rs. 120 lakh

*According to

Penalty”.

the CPCB

“Guidelines on Implementing Liabilities for
Environmental Damages due to Handling & Disposal of Hazardous Waste and

Thus, Total amount of Rs. 133.2 lacs calculated for environmental
damages of water and soil component.

The total cost of Environmental damage compensation due the
accident at UPL sums up to Rs. 133.20 lakh (due to the discharge
of contaminated fire-fighting water and soil) + Rs. 86.51 lakh (due
to the air pollutant) = Rs. 219.71 lakh.
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7. COMPENSATION TO DECEASED PERSONNEL

The compensation amount for the personnel who lost their lives due to
the unfortunate fire accident on the intervening night of 227 February
and 23 February 2021, three court cases i.e. “Sarla Verma & Ors. Vs.
Delhi Transport Corporation & Anr.”, “Sunita Tokas Vs. New India
Insurance Co. Ltd.” and “Amrit Bhanu Shali & Ors. Vs. National
Insurance Co. Ltd. & Ors.” to base the calculation for the payment of
compensation considering the following components-

1. Monthly salary of the deceased ie. gross salary of deceased
personnel as per the list provided by the unit.

2. Addition to income for future prospect: The committee has
considered following criteria referring to the judgement order of
Sarla Verma &Ors Vs. Delhi Transport Corporation &Anr., para
11, “In view of imponderables and uncertainties, we are in favour
of adopting as a rule of thumb, an addition of 50% of actual salary
to the actual salary income of the deceased towards future
prospects, where the deceased had a permanent job and was
below 40 years. [Where the annual income is in the taxable range,
the words ‘actual salary’ should be read as ‘actual salary less
tax’]. The addition should be only 30% if the age of the deceased
was 40 to 50 years. There should be no addition, where the age of
deceased is more than 50 years”.

3. Deduction for personal and living expense: The committee has
considered following criteria referring the judgement order of Sarla
Verma &Ors Vs. Delhi Transport Corporation &Anr., Para 14,
“Having considered several subsequent decisions of this court, we
are of the view that where the deceased was married, the
deduction towards personal and living expenses of the deceased,
should be one-third (1/3rd) where the number of dependent
family members is 2 to 3, one-fourth (1/4 th) where the number of
dependant family members is 4 to 6, and one-fifth (1/5 th ) where
the number of dependant family members exceed six” and “Where
the deceased was a bachelor and the claimants are the parents,
the deduction follows a different principle. In regard to bachelors,
normally, 50% is deducted as personal and living expenses,
because it is assumed that a bachelor would tend to spend more
on himself”,

4. Multiplier: The committee has considered following criteria
referring the judgement order of Sarla Verma &Ors Vs. Delhi
Transport Corporation &Anr., para 21, “ We therefore hold that the
multiplier to be used should be as mentioned in column (4) of the
Table above (prepared by applying Susamma Thomas, Trilok
Chandra and Charlie), which starts with an operative multiplier of
18 (for the age groups of 15 to 20 and 21 to 25 years), reduced by
one unit for every five years, that is M-17 for 26 to 30 years, M-16
for 31 to 35 years, M-15 for 36 to 40 years, M-14 for 41 to 45
years, and M-13 for 46 to 50 years, then reduced by two units for
every five years, that is, M-11 for 51 to 55 years, M-9 for 56 to 60
years, M-7 for 61 to 65 years and M-5 for 66 to 70 years”

5. Expense towards love & affection
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The committee has referred three cases i.e. “Sarla Verma & Ors. Vs Delhi
Transport Corporation & Anr”, “Sunita Tokas Vs. New India Insurance
Co. Ltd” and “Amrit Bhanu Shali & Ors Vs. National Insurance Co. Ltd.
&Ors.”

In which the court has taken different view on different cases depending
upon the subjective merit of the case for expense towards love &
affection.

Table 9: The amount of expense towards love and affection in the
above-mentioned cases

Case Expense towards love &
affection
Sarla Verma & Ors. Vs Delhi Transport Corporation & Anr Rs. 10,000/-

(as loss of consortium)

Sunita Tokas Vs. New India Insurance Co. Ltd Rs. 2,00,000/-
Amrit Bhanu Shali & Ors Vs. National Insurance Co. Ltd. Rs. 1,00,000/-
&Ors (Rs. 50,000/- to each dependent)

The committee is of the opinion to consider the expenses
towards love and affection is 200000/-per case.

6. Expense towards last rites- The committee has referred following
three cases as tabulated below and considered Rs. 50,000/- as
amount of expense towards last rites.

Case Expense towards last rites

Sarla Verma & Ors. Vs Delhi

Transport Corporation & Anr Rs. 5,000/-

Sunita Tokas Vs. New India Insurance Rs. 50,000/-

Co. Ltd (Loss of estate & funeral
expense)

Amrit Bhanu Shali & Ors Vs. National Rs. 10,000/-

Insurance Co. Ltd. &Ors

Considering the above methodology the committee calculated the amount
for deceased personnel and provided as Annexure — 15. The unit has
submitted details about the compensation paid to the diseased
personnel to the SDM Office.
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Table 10:A comparative table of total compensation assessed by
the committee and amount already paid by the unit is shown in
table below:

) TOTAL COMPENSATION ALREADY PAID BY THE UNIT
Compensation
. N. Name estimated by EX- Term Workmen
the committee | Gratia GPA Insuranc | Compensation | Total Amount
e
Late Ketankumar,
Gevariya 61,48,342.90 |3549000{1500000| 1000000 o 60,49,000.00
Late Vanrajsinh
Dodiya 47,31,523.00 |3000000{1500000| 1000000 0) 55,00,000.00
Late Krunal Patel 36,34,360.00 |[3000000| 900000 | 1000000 ) 49,00,000.00
Lt Nehal Mehta | 38,32,630.00 |3000000{1300000| 1000000 0) 53,00,000.00
Late Kuvarlal
Kasdekar 16,16,794.00 | 1500000 0) 0) 954101 24,54,101.00
Late Kamal
Panse 16,16,794.00 |1500000 o o 932986 24,32,986.00
Late Maniram
Dhikare 16,16,794.00 |1500000 0 0 938634 24,38,634.00

The unit paid total Rs. 2,90,74,721.00/- and has informed that in
addition to the above Gratuity, EDLI and PF are also paid as per rules.
Therefore, the committee is of the opinion that the unit has already
paid compensation under various heads which is more than the
compensation calculated by the committee referring the
methodology as per orders of various matters of Hon’ble Supreme
court of India and Hon’ble NGT except for Late Ketan Kumar
the difference of the amount of Rs.
99342.00/- may be considered by Hon’ble Tribunal as additional
compensation to be paid by the unit to the dependent of Late
Ketan Kumar Gurviya

Garviya.

Therefore,

Detailed Information regarding compensation paid by unit to Injured
persons are enclosed in Annexure- 185.

8.

CARRYING CAPACITY OF JHAGADIA GIDC

The committee has collected information about existence of various
infrastructure facilities in GIDC Jhagadia with respect to number and
types of industries, environment management facility, status of onsite
and offsite plans in terms of 1989 Rules and mock drills, fire fighting
facility, health care faciity in the GIDC, details about the list of
hazardous chemical storage permission to MAH units in the estate etc. to
assess the present capacity in terms of safety of the area.
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8.1 About Jhagadia Industrial Estate

Jhagadia Industrial Estate is situated in the golden corridor of south
Gujarat is developed by Gujarat Industrial Development Corporation
(GIDC) in 1993 at Jhagadia, Taluka Jhagadia, Dist. Bharuch. It is one of
the largest agglomerations of industrial units and classified as Mega
Industrial Estate is spread over an area of 1700 hectares of land divided
into 285 plots. As per records of GIDC, out of total spread area about
1300 hectares are allotted. There are a total 285 plots in GIDC, out of
which 275 plots are allotted and 10 plots are not allotted. Out of 275
allotted plots, status of 36 plots is under construction, 100 are open
plots. The estate is located @ 16 km in north-east direction from
Ankleshwar Industrial Area.

As per GPCB record, statistics of operational industries-category and
scale wise and operational units are given below Table &graphs

Table 11: Statistics of total operational industries-category and
scale wise

Scale — Small Medium Large Total
Category
Red 54 19 37 110
Orange 10 1 3 14
Green 7 1 0 8
Total 71 21 40 132

Graphs showing Operational industrial statistics in Jhagadia Industrial Estate
(Source: GPCB xgn).
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8.2 Details of Present Infrastructure:

8.2.1 Environmental Infrastructure

Wastewater management

Individual industries located at Jhagadia Industrial estates discharges
treated wastewater into GIDC drainage network form where it is
collected in collection sump at Jhagadia from where it is transferred to
Booster Pumping Station at Kantigjal. Booster Pumping Station at
Kantigjal also receives wastewater from Final Effluent Treatment Plant
(FETP) at Ankleshwar which receives industrial effluent from
Ankleshwar and Panoli Industrial estates. Further, mixed effluent
(Jhagadia, Anklehwar & Panoli from collection Sump at Kantigjal,
discharge to deep sea through marine outfall.

Air quality monitoring system (NAMP station, CAAQMS)

e One NAMP station is operated by GPCB for collection of ambient air
sampling as per the CPCB guidelines. The station is located at the
terrace of Jhagadia Industrial Association (JIA) office in GIDC
Jhagadia.

o CAAQMS facility is presently not available.

8.3 Carrying Capacity

Carrying capacity in terms of safety provisions is assessed by the
committee by collecting information about the availability and
working of onsite and offsite emergency plan, mock drill, safety SOPs,
availability of firefighting facility, health care facility in the GIDC,
status of Major Accident Hazard (MAH) units in the GIDC Jhagadia
etc.

Considering the definition of Major Accident and Major accidents
Hazards installation, 1linstallation in the GIDC Jhagadia are
classified as MAH Installation. Definition of Major accident and Major
Accident Hazardous Installation is given below.

“Major Accident” means an accident involving loss of life inside or
outside the site or ten or more injuries inside and/or one or more
injuries outside or release of toxic chemical or explosion or fire of
spillage of hazardous chemical resulting in ‘on-site’ or ‘off-site’
emergencies or damage to equipments leading to stoppage of process
or adverse effects to the environment.

Definition of Major Accident Hazard (MAH) installation
"Major Accident Hazard (MAH) installation” means isolated storage

and industrial activity at a site handling (including transport through
carrier or pipeline) of hazardous chemicals equal to, or in excess of the

23

45



Page No. 81

treshold quantities specified in COLUMN 3 OF SCHEDULE 2 and

SCHEDULE 3 respectively.

List of MAH Installation in the GIDC Jhagadia is given in table below:

Table 12 : List of MAH Installation in the GIDC Jhagadia

SN FACTORY NAME ADDRESS

1 | Air Liquid India Holding Put Ltd. Plotno.38/ 1,GIDC, Jhgadia Dist-Bharuch.

2 | Cheme Organic Chemicals. Plot No. 758,GIDC Estate, Jhagadia, Bharuch.

3 | Galaxy Surfactants Ltd. 892,GIDC Jhagadia, Dist-Bharuch.

4 | J M Hubar India Pvt Ltd 754 Jhagadia Indl. Estate,GIDC Bharuch 393 110.

5 | Klg Organic Ltd. Plot No.759, GIDC, Jhagadia, Dist. Bharuch.

6 | Lanxess mdia Put Ltd ;;lli/ric/;?, 748/ 3,748/4/A & B GIDC Jhagadia, Dist-

7 | Panoli Intermediate (India) Put. Ltd. Plot No. 778/ 1, GIDC, Jhagadia,Bharuch-393 110

8 | Saint Gobain Glass India Ltd 36, GIDC Jhagadia , Dist-Bharuch

Shriram Alkali & Chemicals (A unit of

9 | Decm Shriram Consolidated) Ltd. 749 GIDC Indl. Estate, Jhagadia, Bharuch-393 110
10 | Upl Ltd (Unit-5). 750 GIDC Indl. Estate, Jhagadia, Bharuch-393 110
11 | Vardhman Acrylics Ltd. 755 GIDC Mega Estate, Jhaghadia, Dist. Bharuch

Detailed information about the list of hazardous chemicals with
maximum storage quantity and availability of fire tenders with MAH
unit wise is provided in Annexure — 16.

Working of Offsite, Onsite emergency plan and Mock drill

As informed by DISH,

e District offsite plan is prepared for Bharuch District wherein GIDC
Jhagadia is part of the plan. Offsite mock drill is one of the
mandatory requirements to ascertain the working of the offsite
plan as per MSIHC Rule under the chairmanship of Dist. Collector.
Offsite mock drill was carried out at Jhagadia GIDC on
10/07/2020 at M/s DCM Jhagadia. The Mock drill was planned
and carried out for fire in a hydrogen bank truck. Major aim of
mock drills is to record the response time and steps to be taken to

minimise the same.
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e As per the District Off-Site plan, Jhagadia GIDC has Local Crisis
Group comprising 14 members (representative from MAH units
and other units).

e DISH informed that all MAH units have onsite emergency plans
and a third party safety audit is also carried out and submitted to
DISH by all MAH units in the GIDC. As per the statutory
requirement, MAH units has to carry out in house mock drills
twice in a year and mock drill reports are to be submitted to DISH.
All MAH units regularly submitted mock drill reports to DISH.

8.4 Present Capacity of GIDC in terms of safety infrastructure

Jhagadia GIDC Estate is growing with lots of new vulnerability of Risk,
having more than one hundred thirty active industries spread in almost
1720 hectares of the land. The GIDC is surrounded by villages having
almost 50,000 populations in the vicinity of about 10 kms radius. There
are total 11 MAH units in the Jhagadia GIDC.

It can be seen that 09 MAH units located in close vicinity and accident in
one unit likely to have adverse impact on surroundings and neighbouring
units. The MAH units are mutually support each other during any
accident in the area. There are only Five MAH units having Fire Tender
vehicles with trained fire crew. At present, the available firefighting and
allied facilities of the GIDC estate is not adequate even the local fire
station of Jhagadia GIDC is also not well equipped and has only one fire
tender. The scenario of accident of UPL indicates that the present
infrastructure is not enough to handle such types of accident involving
fire and explosion. As during the firefighting operation of almost 18 fire
tenders from nearby industries of Jhagadia GIDC, from DPMC,
Ankleshwar, DPMC-Dahej, GNFC-Bharuch were mobilised in addition to
the in-house firefighting capability of the unit.

During the accident at UPL, the injured personnel were given first aid at
the health centre of the unit and ambulances were mobilised for taking
injured personnel to hospitals Smt. Jayaben Modi Hospital, Ankleshwar,
as the area do not have any such facility. The available facilities are in
Bharuch and Ankleshwar areas which are almost 25-30 kms away from
Jhagadia GIDC estate.

Looking at the above facts, the committee is in the opinion that a review
of fire load of individual industries and firefighting facility provided may
need to be carried out by concerned authority considering 1IS13039:2014
and such standards provisions and also to establish a Disaster
Prevention and Mitigation Centre (DPMC) type of infrastructure with well-
equipped control room with all necessary fire & safety equipment and
having trained firefighting staff, rescue workers and first-aiders
personnel, deployed round the clock in Jhagadia GIDC, equipped with at
least Four Water-cum-foam fire tenders and two HAZMAT vehicles to
combat Chlorine and other toxic gas release. In addition to the above, a
common water reservoir of adequate capacity with an advanced
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pumping system in the area may also be planned. Health care facility is
also required to be planned as presently the area is not having any such
facility to provide even the primary treatment in case of such accident.

9. CONCLUSION

Hon’ble National Green Tribunal (NGT), Principal bench, New Delhi took
up the matter on suo-moto basis in the application no. 60/2021 on
25/02/2021, and constituted a joint committee vide orders dated
25/02/2021 to submit a report on the accident that took place in M/s
UPL Ltd. (Unit 5), GIDC Jhagadia on 23.02.2021. The accident took place
in the manufacturing plant of the final product namely, Clethodim which
is herbicide, in CM-257 plant at M/s UPL Ltd. (Unit 5), GIDC Jhagadia.
The blast followed by massive fire in the premises of the unit took place
on 23/02/2021 in the reactor (stage I, CM-257 Plant). During the
accident, the plant process was under shutdown since 04/02/2021
owing to boiler maintenance and inspection. However, materials at
intermediate reaction stages were stored in the different reactors of the
plant. The reactor in which the blast took place was having about 8.0 MT
of Ethyl Thio Butanol (ETB) which is the first stage intermediate product
in the process of manufacturing Clethodim. The blast was so massive
that it felt like anearthquake in the entire area resulting into
death of 07 personnel working in the plant, injury to 53
personnel within the premises, damage of other reactors/tank
form containing various chemicals, other infrastructure
including the DCS building, sheds of other plants, glass of
windows inside the premises of the unit etc.

The joint committee visited the unit on 04/03/2021 and again on
09/03/2021. During visit, the committee interacted with some of the
concerned officials present on duty on the day of accident in the unit,
representatives of the unit, collected various available reports and
records from the unit. Referring to the reports prepared by DISH, GPCB
and other authorities, action taken by different authorities, information
collected & observations in connection with accident following
conclusions were drawn by the committee:

e The plant CM-257 was commissioned by the unit based on its in-
house R&D Study, basic and detailed engineering. During such in-
house development of products, more focus need to be giwen in
conducting proper safety and stability test at various stages.
However, in the plant stage serious lapses in HAZOP study,
safety audit, non-availability of SOP for safe shutdown etc. were
observed. The unit has not yet been able to identify the root cause
of the accident. One of the probable reasons reported by the unit is
leakage of methanol in the reactor containing ETB which might
have triggered due to exothermic reaction and resulted in the
blast. The reaction of methanol with ETB may be logical in terms
of reaction chemistry. However, serious lapses in terms of safety
study, reactivity study, compatibility test, development of
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standard operating procedure for planned and emergency
shutdown, storing intermediate stage product during shutdown,
gaps in HAZOP, safety audit, in adequacy of sensors provided for
the reactor etc. might have resulted in the accident.

Considering the accident as reported in the social media, during
manufacturing of similar product in China in 2019 and in the
present case, the committee is in of the opinion that detailed
various studies w.r.t. the safety aspects as mentioned in
the para above, needs to be carried out before
reconsidering manufacturing of Clethodim, as there is a
lack of information about thermal stability, reactivity at
intermediate stages, and safety provisions as observed in
the present case.

The unit has submitted safety audit report, as per which, details
of chemical stored in the unit, the actual total stored quantity of
toluene, n-Hexane and Methanol exceeds 143 kl (storage
permission from PESO to the unit). However, the safety audit
report does not mention any observation regarding exceedance in
stored quantity beyond permission limits of PESO. Moreover, the
audit report has various gaps which includes lack of detailed
process hazards from CM-257 Plant. Thus, the safety audit
carried out by the unit shows gaps and needs to be carried
out again by a competent agency, accredited by an
Accreditation Board as per Rule 68 j para 9 of the Gujarat
Factory Rules, 1963 and restrict the storage of chemicals
as per permission from PESO.

The committee is also of the opinion that the unit needs to
review entire safety aspects in terms of SOP, HAZOP study,
Qualitative and Quantitative Risk assessment, fire load,
etc. as gaps were identified during visits. The unit needs to
take required measures to fulfil the gaps identified in the
report.

The committee has calculated Environmental Damage cost
considering the air, water and soil component. The chemical lost
during the accident were converted in terms of pollutants like
sulphur-di-oxide, carbon-di-oxide, HCI etc. except a part of toluene
considered to be emitted as VOC along with firefighting water. The
quantity of firefighting water used is estimated and based on the
concentration of COD, the water component is calculated in lieu of
loss of natural resources and treatment cost. In addition, the
liability towards damage in the area is also considered due
to spread of contaminated water on soil. Considering
above, the total cost of Environmental damage
compensation due the accident sums up to Rs. 219.71 lakh
which may be considered by Hon’ble Tribunal to be paid by
the unit towards Environmental Damage compensation.

The committee calculated compensation for the deceased
personnel refereeing various orders of Hon’ble Supreme Court of
India and various reports of Hon’ble NGT. The committee is of
the opinion that the unit has already paid about 290.74
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lakh towards compensation under various heads which is
more than the compensation calculated by the committee
except for in case of Late Shri Ketan Kumar Garviya.
Therefore, the difference of the amount of Rs. 99,342.00/-
may be considered by Hon’ble Tribunal as additional
compensation to be paid by the unit to the dependent of
Late Shri Ketan Kumar Gurviya.

e The committee has also identified inadequacies in present
infrastructure to combat the major accident scenario in the
Jhagadia GIDC. Though it was informed that onsite emergency
plan and mock drill is carried out by all 11 Major Accdient
Hazardous (MAH) units in the estate as statutory requirement and
local crises group is also there in the GIDC as per offsite plan of
Bharuch District, the committee is of the opinion that a
safety review in terms of fire load of individual industries
and firefighting facility provided by them needs to be
carried out by concerned authority in compliance to the IS
13039:2014 and other similar standard provisions.

e There is an urgent need of infrastructure like Disaster Prevention
and Mitigation Centre (DPMC) with well-equipped control room, all
necessary fire & safety equipment, trained firefighting staff,
rescue workers and first-aiders personnel deployed round the
clock in Jhagadia GIDC. The proposed DPMC should be equipped
with at least Four Water-cum-foam fire tenders and two HAZMAT
vehicles to combat Chlorine and other toxic gas release may be
provided in the GIDC. In addition to the above, a common water
reservoir of adequate capacity with an advanced pumping system
in the area may also be planned. Health care facility is also
required to be planned in vicinity of the Jhagadia estate,
as presently the area is not having any such facility to
provide even the primary health treatment.”

Discussion and directions

6. We have heard learned Counsel for the CPCB, the Project
Proponent and the representative of Gujarat State PCB. No one has
entered appearance on behalf of the State. Questions for consideration

are the cause of the incident and remedial measures, including

compensation to the victims and restoration of environment.

Cause of the incident and remedial measures

7. We find that several accidents have recently taken place in the
course of industrial activities on account of gas leak, blast, fire etc.. The

details of some of such cases have been already mentioned in the earlier
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order quoted above including an incident in same District - District
Bharuch in a chemical factory Yashyashvi Rasayan Pvt. Ltd. In respect of
the earlier incident dated 03.06.2020 in Yashyashvi Rasayan Pvt. Ltd,
the Tribunal has dealt with the matter vide order dated 03.02.2021 in
O.A. No. 85 of 2020, Aryavart Foundation through its President v.
Yashyashvi Rasayan Put. Ltd. & Anr. in the light of report of the Expert
Committee headed by Justice B.C. Patel, former Chief Justice of Delhi
High Court. The Tribunal accepted the report of the said Committee
which inter-alia recommended as follows:-

“7. Recommendations to avoid future incidents and other
questions are as per the report Mark Annexure 28.

SECTION 8

STEPS REQUIRED TO AVOID SUCH INCIDENT
(NATIONALDISASTER MANAGEMENT AUTHORITY)

55. The question is how such accidents can be avoided. There is
National Disaster Management Authority (NDMA) of the Government
of India, which has issued guidelines for Chemical Disasters
(Industrial).

56. The common causes for chemical accidents, deficiencies,
safety management system and human errors are noted. The
chemical accidents fire, explosion and/or toxic release were
resulting irreversible pain, suffering and death. To minimise such
accident and to improve emergency preparedness at all
levels, substantial efforts are still required to predict the
occurrence of disaster. (Page xvii)

57. It is also stated that it has been realised that effective
Chemical Disaster Management (CDM) is possible by the
adoption of preventive and mitigation strategies as most
chemical disasters are preventable in comparison to natural
disasters that are difficult to predict and prevent. Statutory
inspection, safety audit and testing of emergency plan, onsite
emergency plan, offsite emergency plans, medical emergency
plans, information on chemical, technical information have
been given importance.
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5. Shortage and training of manpower:

viii.

It is necessary to appoint adequate number of Scientists
and other officers as well as other staff considering the
number of industries so as to effectively monitor the
manufacturing units. Shortage of staff is also referred
in the report of the Comptroller and Auditor General of
India on Environmental Clearances and Post Clearance
Monitoring 2016 that there are shortfalls in monitoring
of environmental parameters. One of the reasons
mentioned in the report is the shortfall/inadequate
staff. Considering the numbers of Environmental
clearance by MoEF & CC, New Delhi as well as SEIAA
Gujarat (No. of ECs issued by MoEF & CC, New Delhi-
Approx. 1500 & by SEIAA Approx. 8300 for the state of
Gujarat only), the scientific staff in Ministry’s regional
offices should be strengthened for post EC monitoring
at regular intervals. Thus, for having an eye over all the
units, the Committee feels that the government should
take appropriate steps for appointing adequate staff.
The PESO also pointed out the same concerned the
Gujarat being most industrialized state having about
40,000 licensed premises covered under various Acts
and Rules including 1800 Major Accident Hazards
premises, this is one of the pressing problems.

The manpower of the DISH in the industrial area must be
related to the numbers of units in the area. Considering the
incident and the quality of the inquiry made by DISH, it is
desirable that proper training should be imparted to the
officers of the DISH. This will improve the efficiency of DISH.

Management & study:

Xil.

Xiv.

XU.

XUL.

HAZOP study direction / instruction must be carried out
strictly and regularly by the unit.

Management to educate the staff on Materials Safety Data
Sheet (MSDS) and engineers & operators in the plant must
study the same.

DCG, Hospitals:

All Industrial Zone/SEZ should have their own Local Crisis
Group. The District Crisis Group should give surprise visit to
the factories regularly at least once in a quarter and check the
operation of factories. At the end of the visit, they should
generate a report and submit to the State Crisis Group.

As per the Chemical Accidents (Emergency, Planning,
Preparedness, Response) Rules, 1996, brought out under the
Environment Protection Act 1986, it is mandatory to have
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State Crisis Group (SCG) and District Crisis Group (DCG) to
help the State Disaster Management Authority (SDMA) and
District Disaster Management Authority (DDMA) under the
Disaster Management Act, 2005 in advisory roles to deal with
Chemical Disaster Management (CDM). There is no emergency
response centre / disaster management centre within the SEZ.
Therefore, the authorities must provide urgently such centers.
As the Industry in the instant case failed to report in this
behalf there must be a provision for not reporting immediately
to the DCG and DDMA or at emergency control room for
chemical disasters in the state (as in the instant case it is at
Vadodara). The Rule making authority though having
prescribed 48 hrs. time limit within which the competent
authority is required to be informed but there is no provision
for the breach with regard to non-informing immediately or
within 48 hrs. (In the instant case it is admitted the report
was submitted on 9th June, 2020 against the incident on 3rd
June, 2020).

The requirement of a Hospital in an industrial zone or
SEZ and particularly industries are engaged in
hazardous chemicals is a must. Even Hospitals at
distance of 50 kms are general hospitals and not
specialised in chemical burns and injuries arising out
of accident on account of hazardous materials.

District crisis group must undertake mock drill under off site
emergency plan and crisis management in every industrial
cluster or SEZ on failure action should be taken against DCG.
(In the instant case they were satisfied with mock drill in one
place in a district. In the instant case in one district there are
more cluster of industries. Therefore, in each cluster an
exercise aforesaid is a must — DISH has admitted that such
exercise is not carried out in all clusters).

As at other places in the state of Gujarat in the industrial
clusters, the GPCB has provided tower for air quality
monitoring and same is being monitored by the GPCB. Dahej —
I & II or the SEZ being an industrial town and factories are
particularly engaged in hazardous chemicals, the committee is
of the opinion that there should be Continuous Ambient Air
Quality Monitoring Systems (CAAQMS) at all strategic
locations. So that everyone in that area is aware about the air
pollution.

Safety audit:

For the purpose of auditing the safety, the government must
make a panel of safety auditors to inspect the factory
independently twice in a year and they should submit
their report directly to the DISH. The safety auditor
should be made answerable to the government.

The committee is of the opinion that sub-rule (9) of Rule 68(J)
of the Gujarat Factories Rules 1963, refers to safety report
and safety audit reports, under that Rule sub rule 2 gives a
choice to industry to select the auditor for the purpose of the
safety audit. The committee of the opinion that the state
government be requested to consider the case and particularly
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safety report from independent auditor and to amend the Rule
as below:

2). After the commencement of these Rules, the occupiers of
both the new and existing industrial activities and isolated
storage must be checked by the government through the
safety auditor which is accredited by an accreditation board
to be constituted by the Ministry of labour, Government of
India.

3). The auditor within 30 days of audit shall send the report
to the chief inspector with respect to the audit
recommendations and which shall be examined by the
government within a period of 1 month and the industry shall
be directed to carry out within the period specified the
recommendation that may be made by the Government in this
behalf.”

8. In the present case also we find similar recommendations. After
consideration of the matter in the above earlier case, the Tribunal issued

following directions in the said matter:-

“28. We do not find any tangible objections to the report of the
Committee which stand accepted. The recommendations of the
Committee need to be duly implemented which needs to be overseen
by the statutory regulators. We note that in the recent past the
Tribunal has come across the number of incidents of leakage of
gases and handling of hazardous chemicals. On investigation, this
Tribunal has found that most of the accidents are result of non-
compliance of laid down safety norms under the 1989 Rules and the
Chemical Accidents (Emergency Planning, Preparedness and
Response) Rules, 1996 [1996 Rules|. There is, thus, need for the
establishments handling hazardous chemicals to strictly follow the
laid down norms, which need to be overseen by the statutory
regulators.

20t0 IXXKoeuvvviiiiiiiiiiiiiiiiiiiiiininnnn. B o XXX

32. In view of frequent accidents resulting in deaths and
injuries, the Chief Secretaries of all the States/UTs may
evolve a mechanism to ensure that the companies dealing
with hazardous substance must forthwith pay compensation
for deaths and injuries to the victims at least as per
Workmen Compensation Act, 1923 wherever applicable or the
principle of restitution laid down in Sarla Verma (supra),
National Insurance Company Ltd. v. Pranay Sethi, (2017) 16
SCC 680 to the victims either directly or through the District
Magistrate.

33. Conduct of safety audits of all establishments having
potential for such accidents may be ensured. All States/UTs
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may also ensure availability of healthcare facilities in the
vicinity of such establishments. PCB and DM must assess cost
of restoration of environment which should be recovered from
company and spent on such restoration. The States and UTs
in accordance with 1989 and 1996 Rules need to step up
vigilance, surveillance and monitoring to avert such
accidents. Preparedness to meet such eventualities be
ensured. Regular mock drills may be ensured in respect of
onsite and offsite emergency plans. We may also refer to the
directions issued by this Tribunal to the MoEF&CC and all
the States/UTs on the subject of strengthening regulatory and
oversight measures, vide order dated 01.02.2021 in OA
837/2018, Sandeep Mittal vs. Ministry of Environment,
Forests & Climate Change & Ors.”
9. It is thus clear that there are violations in following requisite safety
protocols and monitoring and absence of adequate health facilities in the
vicinity. Learned Counsel for the Project Proponent fairly stated that the
unit in question will follow all the recommendations of the Committee
including payment of compensation for the damage to the environment,
remedying the inadequacies in the infrastructure and all safety
precautions for future. Entire safety aspects will be reviewed in terms of

SOP, HAZOP, Qualitative and Quantitative Risk Assessment and other

gaps identified by the Committee.

Compensation to the victims and restoration of environment

10. While accepting the report, we note that substantially the
compensation assessed has been already paid to the victims. Remaining
amount, if any be paid. We further approve the compensation for
damage to the environment and the same may be credited to a separate
account by the industrial unit for being spent on restoration of the
environment by preparing an action plan, to be approved by the State
PCB and the CPCB. The plan may focus on developing relevant
infrastructure to prevent such accidents and provide relief in case such
untoward incident happens. The said step will be apart from other

measures suggested by the Committee.
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Compliance of recommendations for remedial action

11. We find that it is necessary to require an action taken report to be
filed by the Chief Secretary, Gujarat who may hold a joint meeting with
District Magistrate, Bharuch, the Director Industrial, Safety, the Member
Secretary, State PCB and the GIDC within one month. The Chief
Secretary may ensure that all the remedial measures have been adopted
in terms of the report and file an action taken report within three months
with the Tribunal by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/ OCR Support PDF and not in the form of Image PDF.
The Chief Secretary, Gujarat may also issue instructions for requisite
safety measures for all other industrial units in the State having
potential for such accidents. The action taken report may include status
of risk-policies taken by the industries to cover health and safety risks of
persons engaged or likely to be affected and compliance of 1989 and
1996 Rules. The action taken report may also mention the remedial
measures taken in respect of 11 other units mentioned in the report viz:-

Air Liquid India Holding Pvt Ltd.
Cheme Organic Chemicals

Galaxy Surfactants Ltd.

J M Hubar India Pvt Ltd.

Klg Organic Ltd.

Lanxess India Pvt Ltd.

Panoli Intermediate (India) Pvt. Ltd.
Saint Gobain Glass India Ltd.
Shriram Alkali & Chemicals (A unit of Dcm Shriram
Consolidated) Ltd.

10.  Upl Ltd. (Unit-95)

11. Vardhman Acrylics Ltd.

OO N0k b=

12. We also direct CPCB and MoEF&CC in coordination with other
concerned authorities to consider issuing appropriate guidelines for
conducting safety audits and taking other remedial measures throughout

India in the light of present report as well as other recent reports in
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respect of industrial accidents so as to prevent such incidents and to

save human lives and health.

13. We place on record our appreciation for the task executed by the
Committee. CPCB may convey this observation to the members of the
Committee. The report of the Committee may be placed on websites of

the State PCB and the CPCB for purpose of reference for six months.

The application is disposed of except for considering the action

taken report which may be filed in pursuance of the above order.

The same may be put up for consideration on 09.11.2021.

A copy of this order be forwarded to the Chief Secretary, Gujarat,
the District Magistrate, Bharuch, the Director Industrial, Safety, the
Member Secretary, State PCB, the GIDC, MoEF&CC and the CPCB by e-

mail for compliance.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM
M. Sathyanarayanan, JM
Brijesh Sethi, JM
Dr. Nagin Nanda, EM
June 11, 2021

Original Application No. 60/2021
SN
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F.No.11/14/2021-HSM
Government of India
Ministry of Environment, Forest and Climate Change
HSM Division
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj

New Delhi-110003
Dated: 13t October, 2021
To

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Shahdara, Delhi - 110032

Subject: Preparation of Guidelines on Safety Audit (Hon'ble
Tribunals directions under O.A. N0.60/2021) - regarding

Reference: CPCB’s email dated October 1, 2021

Kindly refer to the above-mentioned communication seeking
comments on the draft 'Guidelines on conducting Safety Audits and other
remedial measures to prevent chemical accidents'.

2. The draft document was examined in the Ministry and the undersigned
is directed to submit the following points for consideration and inclusion in
the draft guidelines:

« Under sub-para ‘testing’ of Para A, Periodic testing of fire-fighting
equipment may be added.

« Under sub-para ‘duties’ of Para A, 'Mutual aid scheme' among
industries to meet required response measures during chemical
emergencies, may be added.

» Under sub-para ‘duties’ of Para A, emergency contact numbers should
be readily available at the industry installation similar to 'Crisis Alert
System' or Red-Book, may be added.

« Under sub-para ‘duties’ of Para A, Placing/ indicating Hazard signs at
appropriate places in the industry or outside the shop floor (within
the premises), may be indicated.

3. Inlight of the above, the undersigned is directed to inform that Ministry
supports the draft guidelines and suggest that, if considered appropriate,
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the title of draft document may be modified to ‘Integrated Guidance
Framework for Chemicals Safety in respect of industries covered
under Manufacture, Storage and Import of Hazardous Chemicals
(MSIHC) rules, 1989’ as the document cover overall safety framework
for industries including safety audit. Further, this communication may be
treated as an authorization from MoEFCC to file a joint affidavit before the
Hon'ble NGT. A copy of the finalized guidelines may be shared to the
Ministry, at a later stage.

4, This issues with the approval of Competent Authority.
S —— P

(Ved Prakash Mishra)
Director (HSMD)
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" CENTRAL POLLUTION CONTROL BOARD
YIIEUT, 99 T FAAr] URaa HATed Wd Wah

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

Reminder
SPEED POST
B-29016/04/06/1PC-1 February 15,2023

To
The Member Secretary
Concerned State Pollution Control Board/Pollution Control Committee
(As per enclosed list)

Sub.: Status of compliance w.r.t. Integrated Guidance Framework for Chemicals Safety in
respect of the Isolated Storages and Industries covered under Manufacture, Storage
and Import of Hazardous Chemicals Rules, 1989 in compliance to the Hon’ble National
Green Tribunal order dated 14.12.2021 in Original Application No. 60/2021 — reg.

Sir,
This has reference to the letter dated 24.12 2021, 08.06.2022, 21.07.2022, 28.09.2022,
11.11.2022 and 20.12.2022 of Central Pollution Control Board, wherein it was requested to ensure
- the compliance of the guidelines (Integrated Guidance Framework for Chemicals Safety in Respect
of the Isolated Storages and Industries Covered Under Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989) and submit the status of compliance to Central Pollution Control
Board on half yearly basis in compliance to order passed by Hon’ble National Green Tribunal on
14.12.2021 in Original Application No. 60/2021 (copy enclosed).

Additional Secretary, MoEF&CC, New Delhi has also sent letter D.O. no.
11/14/2021-HSMD dated 14.10.2022 to The Secretary In-charge, Environment Department, All
State Government(s) / UT Administration(s) regarding compliance the above mentioned subject and
submission of compliance status to the CPCB.

Central Pollution Control Board has not received Status of compliance from your
Board/Committee. Therefore, it is once again requested to submit the status of compliance to Central
Pollution Control Board at the earliest.

‘ Yours faithfully,
Encl.: Asabove v \\[\'\/\%

(Dinabandhu Gouda)
Director & DH IPC-I

Copy to:
1. The Director
HSM Division,

Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan

Aliganj, Jor Bagh Road

New Delhi — 110003

2, DH - Law O,(\ '\/‘7

3, All RDs (By Email): For necessary follow up with SPCBs/PCCs please \Qt
(Dinabandhu Gouda)

‘qfEer e’ gEl sTeA TR, feetl-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
MY/ Tel : 43102030, 22305792, IS/ Website : www.cpeb.nic.in




Concerned State Pollution Control Boards/Committees

The Member Secretary

Andhra Pradesh State Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalmvari Street,
Kasturibaipet, Vijayawada- 520010

Andhra Pradesh

The Member Secretary

Arunachal Pradesh State Pollution Control Board
‘Paryavaran Bhavan’, Yupla Road,

PappuNallah,

Naharlagun — 791110

Arunachal Pradesh

The Member Secretary

Bihar State Pollution Control Board
Parivesh Bhawan, Plot No.N-B/2,
Patliputra Industrial Area
Patna-800023, Bihar

The Member Secretary

Chhattisgarh Environment Conservation Board
Paryavaran Bhawan, North Block Sector-19
Naya Raipur — 492 099

Chhattisgarh

The Member Secretary

Haryana State Pollution Control Board
C-11, Sector 6, Panchkula,

Haryana 134109

The Member Secretary

Jharkhand State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa
Ranchi — 834004

Jharkhand

The Member Secretary

Manipur State Pollution Control Board
Lamphelpat, Imphal

West D.C. Office Complex — 795004
Manipur

The Member Secretary

Mizoram State Pollution Control Board
New Secretariat Complex,

Khatla, Thlanmual Peng, Aizwal
Mizoram- 796001
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10.

The Member Secretary

Rajasthan State Pollution Control Board
A-4 Institutional Area, Jhalana Doongri
Jaipur — 302004, Rajasthan

The Member Secretary

Sikkim State Pollution Control Board
State land Use & Environment Cell
Govt. of Sikkim, Deorali,

Gangtok- 737102, Sikkim

. The Member Secretary

Telangana State Pollution Control Board
Paryavaran Bhavan

A-3, Industrial Estate, Sanath Nagar,
Hyderabad — 500 018, Telangana

. The Member Secretary

West Bengal State Pollution Control Board
Paribesh Bhavan

Building, No.10-A, Block LA, Sector 3,
4Salt Lake City,

Kolkata — 700 091, West Bengal
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47264/2022/IPC-I-HO

SPEED POST
=g December 24, 2021

B-29016/04/06/IPC- Q304964

To
All SPCBs/PCCs

Sub. : Integrated Guidance Framework for Chemicals Safety in respect of the Isolated
Storages and Industries covered under Manufacture, Storage and Import of

Hazardous Chemicals Rules, 1989 in compliance to the Hon’ble National Green
Tribunal order dated 11.06.2021 in Original Application No. 60/2021 - reg.

On further hearing on this matter, the Hon'ble National Green on 14.12.2021 has passed the
order. Para 5 of the aforementioned order reads as follows:

‘While we take the above reports on record, further follow up action is taken. In particular,
review meetings must be held at level of the Chief Secretary or his nominee alleast once in six

of the Isolated Storages and Industries Covered Under Manufacture, Storage and Import of

Hazardous Chemicals Rules, 1989) are enclosed for your reference and necessary action. It is
re the compliance of the aforementioned guidelines and submit the status of

compliance of guidelines to Central Pollution Control Board on half yearly basis.

Yours faithfully,

b 4 A
Encl.: As above C’jl\“’w %: ?
(Ashbir Singh)
P e Sc. ‘D', IPC-| Division
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Copy to:

1. The Director,

HSM Division,
Ministry of Environment, Forests and Climate Change

Indira Paryavaran Bhawan |,
Aliganj, Jor Bagh Road,
New Delhi — 110003

2. DH-Law

3. AllRDs (By Email) : For necessary follow up with SPCBs / PCCs please

R e )
(Ashbir Singh)

"/ s
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SPEED POST
B-29016/04/06/1PC-1 Vg G ¢ June 08, 2022
A
To :
The Member Secretary
All SPCBs/PCCs

Sub.: Status of compliance w.r.t. Integrated Guidance Framework for Chemicals Safety
in respect of the Isolated Storages and Industries covered under Manufacture,
Storage and Import of Hazardous Chemicals Rules, 1989 in compliance to the
Hon’ble National Green Tribunal order dated 14.12.2021 in Original Application
No. 60/2021 - reg.

Sir,

This has reference to the letter dated 24.12 2021 of Central Pollution Control Board
wherein it was requested to ensure the compliance of the guidelines (Integrated Guidance
Framework for Chemicals Safety in Respect of the Isolated Storages and Industries Covered
Under Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989) and submit the
status of compliance of guidelines to Central Pollution Control Board on half yearly basis in
compliance to order passed by Hon’ble National Green Tribunal on 14.12.2021 in Original
Application No. 60/2021 (copy enclosed).

Therefore, it is requested to submit the status of compliance of aforementioned

guidelines to Central Pollution Control Board by 30.06.2022.
Yours faithfully,
Encl.: Asabove {%2 31

(Dinabandhu Gouda)
Additional Director & DH IPC-]

Copy to:

I The Director
HSM Division,
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan
Aliganj, Jor Bagh Road
New Delhi — 110003

2. DH ~ Law

3 Al RDs (By Email):  For necessary follow up with SPCBs/PCCs pleasc i
~ I.;T) Ag \‘9\ ¥ ‘1
\ ARG Dinabandhu Gouda
1 ( odn

, T::&\ 96120285
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57075/2022/IPC-I-HO
Reminder
SPEED POST
BQ‘)O]()/()4/()6/11’(1:%9:6;?@ 08 July 21, 2022
et AL 8 o Rl W oih b5
To

The Member Secretary
Concerned State Pollution Control Board / Pollution Control Committee
(as per enclosed list)

Sub.: Status of compliance w.r.t. Integrated Guidance Framework for Chemicals Safety
in respect of the Isolated Storages and Industries covered under Manufacture,
Storage and Import of Hazardous Chemicals Rules, 1989 in compliance to the
Hon’ble National Green Tribunal order dated 14.12.2021 in Original Application

No. 60/2021 - reg.

Sir,

This has reference to the letter dated 24.12 2021 and 08.06.2022 of Central Pollution
Control Board, wherein it was requested to ensure the compliance of the guidelines (Integrated
Guidance Framework for Chemicals Safety in Respect of the Isolated Storages and Industries
Covered Under Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989) and
submit the status of compliance to Central Pollution Control Board on half yearly basis in
compliance to order passed by IHon ble National Green Tribunal on 14 12 207 mn Origimal
Application No. 60/2021 (copy enclosed).

Central Pollution Control Board has not received Status of compliance from your
Board/Committee. Therefore, it is once again requested to submit the status of compliance to
Central Pollution Control Board at the earliest.

Yours t‘aithﬁzx\lly,
;'()

Encl.: As above Q \,\w"
N\ g~

(Dinabandhu Gouda)
Additional Director & DH [PC-]

Copy to:
L The Director
HSM Division,
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan
Aliganj, Jor Bagh Road
New Delhi - 110003

DH - Law

All RDs (By Email): For necessary follow up with SPCBs/PCCs plcasgxl/

| % () ’)\W"“’M
3@”%‘*32{ Weem R e (Dinabandhu Gouda)
"f 1 :
il 3.,.{;({;1@5 ¢ Ol
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68012/2022/IPC-I-HO

B-290

To

Sub.:

Reminder
PEED POST

16/04/06/IPC_iT/ September 28, 2022
157B-4bos

The Member Secretary
Concerned State Pollution Control Board/Pollution Control Committee

(As per enclosed list)

Status of compliance w.r.t. Integrated Guidance Framework for Chemicals Safety
in respect of the Isolated Storages and Industries covered under Manufacture,
Storage and Import of Hazardous Chemicals Rules, 1989 in compliance to the
Hon’ble National Green Tribunal order dated 14.12.2021 in Original Application
No. 60/2021 - reg,

This has reference to the letter dated 24.12 2021, 08.06.2022 and 21.07.2022 of Central

ion Control Board, wherein it was requested to ensure the compliance of the guidelines

n compliance to order passed by Hon’ble National Green Tribunal on 14.12.2021 in

Original Application No. 60/2021 (copy enclosed).

Central Pollution Control Board has not received Status of compliance from your

Board/Committee. Therefore, it is once again requested to submit the status of compliance to

Centra

Encl.;

| Pollution Control Board at the earliest.
Yours faithfully,

As above %a\\\/\/

(Dinabandhu Gouda)
Additional Director & DH IPC-I

Copy to:

i

The Director

HSM Division,

Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan

Aliganj, Jor Bagh Road

New Delhi - 110003

DH - Law

All RDs (By Email): For necessary follow up with SPCBs/PCCs pleas{\_mo\\/

(Dinabandhu Gouda)

Ve termar Piven =30
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., 15977/2022/IPC-I-HO

Remindgg;
SPEED POST
B-29016/04/06/1PC-1 - November 11, 2022
':l?ﬁi.s r-';%\g (({

To

The Member Secretary
Concerned State Pollution Control Board/Pol lution Control Committee

(As per enclosed list)

Sub.: Status of compliance w.r.t. Integrated Guidance Framework for Chemicals Safety in
respect of the Isolated Storages and Industries covered under Manufacture, Storage
and Import of Hazardous Chemicals Rules, 1989 in compliance to the Hon’ble National
Green Tribunal order dated 14.12.2021 in Original Application No. 60/2021 - reg.

Sir,

This has reference to the letter dated 24.12 2021, 08.06.2022, 21.07.2022 and 28.09.2022, of
Central Pollution Control Board, wherein it was requested to ensure the compliance of the guidelines
(Integrated Guidance Framework for Chemicals Safety in Respect of the Isolated Storages and
Industries Covered Under Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989)
and submit the status of compliance to Central Pollution Control Board on half yearly basis in

compliance to order passed by Hon’ble National Green Tribunal on 14.12.2021 in Original
Application No. 60/2021 (copy enclosed).

Additional Secretary, MoEF&CC, New Delhi has also sent letter D.O. no.
11/14/2021-HSMD dated 14.10.2022 to The Secretary In-charge, Environment Department, All
State Government(s) / UT Administration(s) regarding compliance the above mentioned subject and
submission of compliance status to the CPCB.

Central Pollution Control Board has not received Status of compliance from your
Board/Committee. Therefore, it is once again requested to submit the status of compliance to Central

Pollution Control Board at the earliest.
Yours faithfully,

Encl.: As above (L \
Al

(Dinabandhu Gouda)
Additional Director & DH IPC-I

\\\]5‘ L

Copy to:

! ‘The Director
HSM Division,
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan

Aliganj, Jor Bagh Road
New Delhi - 110003
2 DH - Law ]
3 All RDs (By Email): For necessary follow up with SPCBs/PCCs please \\ {\\ Y

(Dinabandhu Gouda)
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82188/2022/IPC-I-HO

3emigger
SPEED POST :
B-29016/04/06/1PC-] “;‘ 239 o q 9«\’\6 December 20, 2022

To
The Member Secretary
Concerned State Pollution Control Board/Pollution Control Committee

(As per enclosed list)

Sub.: Status of compliance w.r.t. Integrated Guidance Framework for Chemicals Safety in
respect of the Isolated Storages and Industries covered under Manufacture, Storage
and Import of Hazardous Chemicals Rules, 1989 in compliance to the Hon’ble National
Green Tribunal order dated 14.12.2021 in Original Application No. 60/2021 — reg.

Sir,
This has reference to the letter dated 24.12 2021, 08.06.2022, 21.07.2022 and 28.09.2022,
[1.11.2022 of Central Pollution Control Board, wherein it was requested to ensure the compliance

of the guidelines (Integrated Guidance Framework for Chemicals Safety in Respect of the Isolated
Under Manufacture, Storage and Import of Hazardous Chemicals

Rules, 1989) and submit the status of compliance to Central Pollution Control Board on half yearly
basis in compliance to order passed by Hon’ble National Green Tribunal on 14.12.2021 in Original

Application No. 60/2021 (copy enclosed).

Additional ~ Secretary, MOoEF&CC, New Delhi has also sent letter D.O. no.
11/14/2021-HSMD dated 14.10.2022 to The Secretary In-charge, Environment Department, All
State Government(s) / UT Administration(s) regarding compliance the above mentioned subject and

submission of compliance status to the CPCB.

Central Pollution Control Board has not received Status of compliance from your
Board/Committee. Therefore, it is once again requested to submit the status of compliance to Central

Pollution Control Board at the earliest.
Yours faithfully,

Encl.: As above :
(Dinabandhu Gond"ﬁd &
Additional Director & DH IPC-1

Copy to:

i. The Director

HSM Division,
Ministry of Environment, Forests and Climate Change

Indira Paryavaran Bhawan
Aliganj, Jor Bagh Road
New Delhi - 110003

2 DH - Law

3 All RDs (By Email): For necessary follow up with SPCBs/PCCs please ( 75\&"4 g
(Dinabandhu Gouda)
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WA HLBR
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ADDITIONAL SECRETARY
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE

Dated: 14" October, 2022

, 711544/2022/IPC-I-HO

Y UTA TfTTE'R, 1d wuy
Naresh Pal Gangwar, 1as

D.0.No.11/14/2021-HSMD
Rureo(’d Sir,

The Ministry of Environment, Forest and Climate Change (MoEFCC) is the nodal
Ministry to deal with the chemical (industrial) accidents. It has put in place a regulatory regime to
deal with chemical accidents in industrial units (covering isolated storage) through Manufacture,
Storage and Import of Hazardous Chemicals Rules, 1989 [MSIHC Rules, 1989] and Chemical
Accidents (Emergency Planning, Preparedness and Response) Rules, 1996 [CAEPPR Rules,
1996]. :

2. The above-mentioned rules complement each other and their collective purpose is to
prevent major chemical accidents arising out of industrial activities. These rules assign key
responsibilities to various State Government and Central Government agencies. Further, the
MOEFCC has also formulated certain guidelines and frameworks for ensuring chemical safety to
facilitate stakeholders.

3 In this regard, the MoEFCC and Central Pollution Control Board (CPCB) have developed
an ‘Integrated Guidance Framework for Chemicals Safety in respect of Isolated Storage(s) and
Industries covered under MSIHC Rules, 1989’ in compliance to the directions of Hon'ble National
Green Tribunal. The CPCB was also directed to monitor the compliance of the framework on
half-yearly basis. The framework was circulated to the Chief Secretaries/ UT Administrators of
all States/ UTs in January-2022 by the MoEFCC for implementation (copy enclosed).The
Integrated Guidance Framework prescribe for regular inspections of industrial and chemical sites,
ensure preparation of on-site emergency plan, undertake safety audits and share information
among other stakeholders agencies, in case of observed non-compliance.

4. Hence, I would request your personal intervention in the matter, and direct various
agencies working at State Level to undertake thorough assessment of operational safety in the
industrial units as per the 'Integrated Guidance Framework for Chemicals Safety in respect of
Isolated Storage(s) and Industries covered under MSIHC Rules, 1989 and submit its compliance
to the CPCB. A copy of the framework is also enclosed for reference and implementation.

With n—oordﬁ,

The Secretary In-charge (Naresh Pal Gangwar)
Environment Department
All State Government(s) / UT Administration(s)

Copy to:
Shri Tanmay Kumar, [AS
Chairman
Central Pollution Control Boar,
East Arjun Nagar, Pativesh Bhawan,
Shahdara, Delhi-110032,
(Naresh lk(i}awm)

qmﬁv,maaﬂm#sos,a‘ﬂmmm‘mmm, 74:
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BEFORE THE NATIONAL GREEN
TRIBUNAL (SOUTHERN ZONE)
CHENNAI

Original Application No. 89 of 2023 (S2)

IN THE MATTER OF:

Tribunal on its own motion in Re: “2
severely injured in reactor blast at private
pharma limited in Anakapalli, Andhra
Pradesh”

... Applicant

Versus

Andhra Pradesh Pollution Control Board
and others

... Respondent(s)

REPLY AFFIDAVIT FILED ON
BEHALF OF THE CENTRAL
POLLUTION CONTROL BOARD
(CPCB)

RESPONDENT NO. 6

Advocate D. S. Ekambaram

COUNSEL FOR CPCB
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